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U e ; ”16.2’.2004;‘ Mr.A.2Ahmed, learned counsel for
o i . ' ’the applicant and Mr.B.C.Pathak, lear-
3 | } ned Addl.C.G.S.C. for the respondents
AE "were present. g
. 33@3%78’1@ | ; Issue notice to the parties,
f?igﬁ; ; returnable by two weeks,
o . Applicant is at liberty to file

, representation within cne week from

, tcday. The respondents shall consider
the representation, filed if any,

» within one weekpf thereafter.

List the matter on 1.3.,2004.
No#wzr orde O 6/ 2oz v
SG/Wf/ to J/ CQC}PQA‘/\ by ’ Member
n;?,_ Yo ’?rewd@vwﬂu(" ‘bb |
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l 3.2004 - Heard the learned counsel for:
f ; the parties. List the matter for,
: " heaering on 8.3.04. In the meantime 2
; ! the respondents may file theirf

written statement.
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learned counsel for the applicant,
the case is listed on 9.3.2004 for
admission.

¢

Member (A)

Heard learned counsel for the
parties, . v
The application is dismissed :or
reasons recorded in separate sheets. No
‘costs,! 2

St

Member (A)

-

mb

Lo
. -

. . . S ¥
: : 4 . M
PR g T e - . ’
= v : Te
‘ Lo :
' i . ' b :
L)

- On the plea made by Mr.A.Ahmed,’

¥
\

}



L\
i
- CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH
OaAt/RquNOQ {i.1 28/2004.
| 9.3.2004
DATE OF DECISION -
:‘...CQ 05:?%:.?:“0‘?3;50[3'?:{%30{2- fOSees2evosaseenesas ..OOAPPLICAIW(S) L]
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. _ : APPLICANT(S).

H

anRSUS~

1

Union of India & Crs.,
ohohooo..acoooloo.uoooo-.a‘00000000oOUOOn....oo!RLSPONDbm(S)

Mr. B.C. Pathak Adal CeGeS5.G, :
) -ooo-.ooOQOOoo...oo..oooo.oooaoooooo'an.to'o.».ADVOCATh FOR THE

‘ RESPONDENT(S) .
I - ) R

- ' " YAHLADAN? ADMINISTRATIVE MEMBER.

HON'!BLE

Whether Reportérs of lo

Uudgment 2 s

To be referred to the Reporter or not>

Whether their Lords

hips wish to see the fair copy of the
Judgment ? : A '

udgment dellvered by Hon'ble Member(A).
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CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH

Original Application No. 28/2004.
Date of Order : This the 9th day of March, 2004.

‘THE HON'BLE SHRI K.V. PRAHLADAN, ADMINISTRATIVE MFMBER.

Sri Sarat Chandra Basumatary Co : -
Office Superintendent :

0/0 Superintending Engineer

 Hydrological Observation Circle

Central Water Commission _
Government of India, Guwahati - 14. . « o« BApplicant.

By Advocate Mr. A. Ahmed.

= VERSUS -

1. The Union of India,
Represented by the Secretary to the
Government of India '
Ministry of Water Resource
Saran shakti Bhawan, New Delhi.

2. The Director, Administration,
Central Water Commission, ,
Government of India; o ‘ S
Sewa Bhawan, R.K. Puram,
New Delhi ~66.

3. The Chief Engineer,
Central Water Commission,
Govérnment of India,
Brahmaputra & Barrack Ba51n,
"Maranatha"
- Pohkseh -
P.O. Umpllng, Shillong - 793 006

4, The'Superintending Engineer (Coord)
Central Water Commission,
Government of India
Brahmaputra & Barrack Basin,
"Maranatha" '

Pohkseh
P.O. - Umpllng, Shlllong - 793 006.

5. The Superlntendlng Englneer
Hydrological Observation Circle
Central Water Commission
Government of India,
Behind Adabari Bus Stand,
'Guwahatl - 14. _ . » . Respondents.

By Mr. B.C. Pathak, Addl. C.G.S.C. = .

by

ORDER -
K.V. PRAHLADAN, MEMBER (A):

This application against the transfer order of the’

applicant vide office order No. 1/4(C)/2003-BBB/329-36 dated

Conta...2
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21.01.2004 issued by the Respondent No. 4.
2. - The applicant is working as Office Superintendent,

Central Water Commission, Guwahat% and was transferred to North
Eastern 1Investigation Circle, Central Water Commission?
Shillong vide order dated 21.01.2004. The applicant hnm-stated
that the tfansfer of the applicant is total violation of the
guidelines of transfer policy‘ édoptedu.by the Centralb Water
Commissioh<és well as iliegal, arbitrary and malafide and not

sustainable in before the eye of the law as well as in facts.

3. | The Réspohdents stated tHat competent authority with
the approval of the Chief Engineer transferred the applicant
from Guwahati to Shillong and Sri A.R. Mikir was transferred
from Shillong tb,Guwahati. The Respondents also stated tha£ Sri
Mikir is dﬁe to retire from servicé after 1% yeérs while the
applicant is retiring after 2% yeérs. All the actions were

carried out with the approval of the Chief Engineer.

-4, - I have heard Mr. A. Ahmed, learned counsel for the

applicant and also Mr. B.C. Pathak, learned Addl. C.G.S.C. for

the respondents at length.

5. ° In 0.A. No. 601/2003 of CAT, Mumbai Bench by order

dated 21.11.2003 the Hon'ble Member (J) delivering the Judgment

stated that :

"The law relating to the transfer  of
Government servant has been laid down by the
' . Apex Court. An order of transfer is an
incident of Government service, who should
be transferred and where is a matter to the
proper authority to decide. Unless the order
is violated or is made in violation of
statutory ©provisions, the  Court <cannot
interfere in the transfer. The Tribunal is
not an appellate authority for the transfer
orders. The Tribunal is not an -appellate
forum to decide transfers made on
administrative grounds. It 1is settled law
that the wheels of administration should be
allowed to run smoothly and the courts or
tribunals are not expected to interdict the
working of the administrative system by
transferring the officers to proper places.

Contd...3
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It 1is for the administration to take
appropriate decision and such decisions
shall stand unless they are vitiated either
by mala fides or by extraneous consideration
without any factual background foundation
(state of M.P. & Anr. Vs. S.S. Kourav & Ors.
1995 scC (L&S) 666)."

In view of the above observations, I do not find any
- merit of ‘the application. The application is accordingly

. dismissed. No order as to costs.-

( K.v. PRAHLADAN )
ADMINISTRATIVE MEMBER



, IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
N GUWAHAT[ BENCH, GUWAHATI.

I

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL ADMISTRAT]VE
: - TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO.OY OF 2004.
BETWEEN

Shri Sarat Chandra Basumatary o -Applicant
-Versus-

The Union of India & Others | -
Respondents

LIST OF DATES AND SYNOPSIS

Annexure-A photocopy of office order No. MC/Estt-
13/94/1693-99 dated13-09-1998.

Annexure-B photocdpy of office order No.1/4(C)y2003-
BBB/329-36 dated 21-01-2004 '

Anmnexure-C Relevant lportion” of type copy of transfer
policy for Central Water Commission issued vide office
Memorandum No.4901 l/l3(A)/85-EsttIV dated 16-12-
1998.

- This 6riginal application is directed against illegal and arbitrary transfer of the
applicant vide office order No.1/4(C)/2003-BBB/329-36 dated 21-01-2004
issued by the Respondent No. 4 by which your applicant is transferred to
Shillong at the verge of his retirement age. The said Transfer order is clear
violation of Transfer Policy adopted by the Respondents. Apart from this also
the applicant has been posted here i.e. at Guwahati from Silchar at his own
cost due to his family problem but the Respondents ignoring all the facts and
circumstances of the applicant’s case and they have transferred the applicant |
again at the verge ends of his devoted service career. Hence he has file this
original application for seeking a direction from thi.§ Hon’ble Tribunal for
setting aside the impugned transfer order of the applicant and also seeking a
direction from this Hon’ble Tribunal to continue the posting of the applicant at
Guwahati till his superannuation i.¢. on 31-08-2003.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, (’
GUWAHATI BENCH , GUWAHATL
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(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL ADMISTRATIVE
TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. “BOF 2004.
BETWEEN

Shri Sarat Chandra Basumatary
Office Superintendent

O/O Superintending Engineer
Hydrological Observation Circle
Central Water Commission
Government of India, Guwahati-14

. . Applicant.
-AND-

1.  The Union of India represeméd by the Secretary to the Government of India
Ministry of Water Resource
Saran Shakti Bhawan, New Delhi

2. The Director, Administration,
Central Water Commission,
Govemment of India,

Sewa Bhawan, R K Puram,
New Delhi- 66

-3 The Chief Engineer,
Central Water Commission,

- Government of India,
Brahmaputra & Barak Basin,
Pohkseh
P.O. Umpling, Shillong-793006

4 The Superintending Engineer( Coord ) -
L Central Water Commission, ‘
Government of India,

Brahmaputra & Barak Basin,
“Maranatha™

Pohkseh

P.O. Umpling, Shillong-793006

5 The Superintending Engineer
Hydrological Observation Circle
. Central Water Commission
Government of India,
Behind Adabari Bus Stand, Guwahati-14

- . - Respondents



1)

2)

3)

4)

DETAILS OF THE APPLICATION
PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

This application is directed against illegal and arbitrary transfer of the
applicant vide office order No.1/4(C)2003-BBB/329-36 dated 21-01-2004
issued by the Respondent No. 4 ‘

JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of the instant application is

within the jurisdiction of the Hon’ble Tribunal.

LIMITATION
The applicant further declares that the subject matter of the instant application

is within the limitation prescribed under Section 21 of the Administrative
Tribunal Act 1985. ’ ' '

FACTS OF THE CASE:
Facts of the case in brief are given below:

41) That your humble applicant is a citizen of India and as such he is.
entitled to all rights and privileges guaranteed under the Constitution
of India. He is now aged about 58 years.

42) That ybur applicant is working as Office superintendent under office
. of the Respondent No.5. He joined under the Respondent as Lower
Division Clerk on 01-01-1972 at Tezpur. He was promoted to Upper
Division Clerk on 17-03-1977 and he was posted to Shillong. After
that he was transferred to Bhutan as Upper Division Clerk on
deputation on Foreign Service, and he joined there on 10-02-1982.
Again he was transferred to Dibrugarh on completion of his tenure at
Bhutan. He joined at Dibrugarh on 31-01-1985. He was promoted as
* head clerk and posted at Patna from Dibrugarh on 31-01-1987, he
joined on 12-02-1987 at Patna. He was transferred frem Patna to
Guwahati on 09-09-1988 and he joined at Guwahati on 21-09-1988.
Again he was promoted as Office Superintendent and posted at
Silchar on 21-04-1997. After that he was transferred to Guwahati on
13-09-1998 at his own request and cost due to his family problem. His
date of superannuation from service is on 31-08-2006.



4.3) That your applicant begs to state that his wife is suffering from ENT
problem & Neurological problem. The wife of the applicant has now
completely lost her hearing and also suffering from neurological
trouble. She needs constant care. Due to this your applicant was
compelled to take transfer from Silchar to Guwahati at his own cost
vide office order No. MC/Estt-13/94/1693-99 dated13-09-1998.

Annexure-A is the photocopy of office order No.
MC/Estt-13/94/1693-99 dated13-09-1998. |

44) That your applicant begs to state that the respondent no.4 vide his |
officce order No.1/4(C)/2003-BBB/329-36 dated 21-01-2004
transferred your applicant to North Eastern Investigation Circle,
Central Water Commission, Shillong from Guwahati. He received the
said impugned transfer order on 27-01-2004. Till now he has not been |
released by the authority but now he may be released at any time.
Hence finding no other alternative remedy your applicant is compelled
to approach this Hon’ble Tribunal for seeking justice in this matter.

Annexure-B is the photocopy of office order
No. 1/4(C)/2003-BBB/329-36 dated 21-0 1-2004

4.5) That your applicant begs to state that the sewice of the applicant under
the respondent is less than three years and he is going to be retired on
-31-08-2006. There are a departmental transfer policy for Central Water
Commission Employees issued under officc Memorandum No. A-
49011/13(A)/85-Estt.IV dated 16-12-1998. The relevant portion of the
above said transfer policy under Clause No.7 are reproduced below for

kind perusal of this Hon’ble Tribunal.

“Clause 7:

Employees due for retirement on superannuation within

a period of 5 years shall not ordinarily be transferred if the
persons lesser age are available for moming the posts.
However in respect of Drawing Staff the employees due for
 retirement on superannuation wifhin a peniod of 3 years before
their superannuation shall not ordinarily be transferred if



4.7)

48)

49)

persons of lesser age are available for manning the posts. The

requests for transfer to the place of their choice, if made, would

be considered (Amended vide OM. No. A-49011/13(A)85-

E.IV dated 18-09-97 and again amended vide corrigendum No.
~ A-49011/13(A)85-E.1V dated 23-09-97). < |

Annexure-C is the relevant portion of type copy of
transfer policy for Central Water Commission issued
vide office Memorandum No.49011/13(A)V85-Estt.IV
dated 16-12-1998. |

That your applicant begs to state that your applicant all along carricd
6ut hié transfer order ever since his enﬁ'y to this department without
any protest he has already served in remote foreign places like Bhutan
and he also served in remote locality in Arunachal Pradesh etc. Apart
from this also he has served at different places like Patna, Dibrugarh,
Silchar etc. Now at the verge of retirement he has seitled at Guwahati
along with his ailing wife and children. If he is posted out from
Guwahati he will be suffer irreparable loss. |

That your applicant begs to state that the said impugned transfer of the
applicant is also total violation of the guideline of Transfer Policy
adopted by the Central Water Commission.

That your applicant begs to state that action of the respondents are

" illegal, arbitrary, malafide and also not sustainable before the eye of

4.10)

411)

4.12)

law as well as in facts.

That your applicant submits that he has got reason to belicve that the
Respondents are resorting the colorable exercise of powe: ‘fo
accommodate their interested persons in their favourable place.

That your applicant submits that the action of the Respondents is in
violation of the fundamental rights guaranteed under the constitution
of India and also in violation of principles of natural justice.

That your applicant submits that the action of the Respondents by
which the action of the Respondents by which the applicant has been
deprived of his legitimate rights is arbitrary. i is further stated that the



4.13)

4.14)

4.15)

4.16)

. ..

Respondents have acted with a mala-fide mlemmn only to deprive the

 application from his legitimate right.

That your applicant submits that the action of the Respondents is
highly illegal, improper, whimsical and also against the Transfer -
policy adopted by the Central Water Commission.

That your application submits that the Rmpondmts have violated the

. fundammd rights ofthe appllcanf _

Thatinviewofﬂlcﬁmtsandciféhmm&fsaﬁt@fwimﬂg

an inferim order by this Hon’ble Tribunal by giving a dircction to the

Respondents not to release the applicant till disposal of this Qriginal
Application and he may be continued at present place of posting i.e. at
Guwahati.

That this application is filed bonafide and for the interest of justice.
GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1)  For that, due to the above reasons narrated in detail the action _
of the Respondents is in prima facie illegal, malafide, arbitrary
and without jurisdiction. Hence the impugned transfer order
may be set aside and quashed. '

5.2) For that, the Respondents have not considered the office
memorandum of the Central Water Commission regarding ‘
transfer of employees who are due for retirement on
superannuation within a period of five years before their
superannuation. Hence the impugned transfer order may be set
aside and quashed. ’

5.3) For that, the applicants wife who is suffering from severe

medical problem and she needs constant care of her husband.

- Hence the impugned transfer order is illegai, arbitrary,
malafide and also violative of administrative fair play. Hence
the impugned transfer order may be set aside and quashed.
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54) For that, the applicant has been transferred to Guwahati from |
Silchar at his own cost due to his family problem as such the
Respondents after knowing fully again transferred the applicant
to Shillong from Guwahati. Hence the impugned transfer order
may be set aside and quashed.

5.5) For that, it is settled proposition of law that when the same
principle have been laid down in given cases, all the persons
who are similarly situated should be granted the same benefit.

5.6) | For that, the actidn of the respondents is arbitrary, mala-fide |

and discriminatory with an ill motive.

5.7)  For that, in any view of the matter the action of the respondents
are not sustainable in the eye of law as well as fact.
The applicant craves leave df this Hon’ble Tribunal advance
further grounds the time of hearing of this tnstant application.

" DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy available
to the applicant except the invoking the jurisdiction of this Hon'ble

- Tribunal under Section 19 of the Administrative Tribunal Act, 1985.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
 OTHER COURT:

That the applicant further declares that he hasnot filed any application,
writ petition or suit in respect of the subject matter of the instamt
application before any other court, authority, nor any such application,
writ. petition of suit is pending before any of them. ‘

RELIEF SOUGHT FOR:

* Under the facts and circumstances stated abave
the applicant most respectfully prayed that Your



Lordship may be pleased to admit this
- application, call for the records of the case, issue
notices to the Respondents as to why the relief
and relieves sought for the applicant may not be
granted and after hearing the parties may be
- pleased to direct the Respondents o give the
following relieves.

8.1) That the Hon’ble Tribunal may be pleased to direct the
Respondents 10 set a aside and quash the impugaed transfer
order issued by the Respondents No.4 vide office order no. 1/4
(C)2003-BBB/329-36 dated 21-01-2004 and also fo continne

~ the posting of the applicant at Guwahati till his superannuation
i.e. on 31-08-2006.

8.2) To Pass any other relief or relieves to which the applicant may
be entitled and as may be deem fit and proper by the Hon’ble
_ Tribunal.

83) Topay the cost of the application.
9) INTERIM ORDER PRAYED FOR:

The applicant prays before this Hon’ble Tribunal socking an
interim order directing the Respondents not to release the
applicant from present place of posting at Guwahati tiil
| disposal of this Original Application. |

10)  Application is filed through Advocate.
11) Parﬁcnﬁrs of LP.O.: »
LPO.No. 1I!G 387820

" Dateoflssue 27, 1. 2004
Issued from (G o el ¢.ro0.

Payable at G, AL 4
12) LIST OF ENCLOSURES:

As stated above.

Verification. . . . ...

N
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L, Shri Sarat Chandra Basumatary, aged about 58 years, office Supernintendent
M&eﬁﬂmSmeMMgE@manM%wﬂmmmmehm(bmd“Mm'
Commission Government of India, Guwahati-14, do hercby solemnly verify that the
statements made in paragraph nos. Q.1 Q1,Q%><iﬁ
Are true to my knowledge, those made in paragraph nos. G- -2, G- '3, & b, 45 —
Are being matter of records are true to my information derived there from which I believe to
be trueand those made in paragraph 5 in are true to my legal advice and'rest are my humble
submissions before this Hon’ble Tribunal. I have not suppressed any material facts.

And 1 sign this verification on this the [{4day of February 2004 at Guwahati.

o

DECLARANT
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g}x\ ‘ . , ‘ ‘Government of India

Central Water Commission - ‘
oS Gram ME(HNA o Mggl\r\a Circle ~ .= PhonefFax : (0?842)21918

b MC/Estt-1,3/94/ /693~ 99 o ‘Da!ecj....(..:g...'.-..?,.?..:-...7.‘.5.2 i

j. : . OFFICE ORDER . ‘ v
= } Consequent upon his transfer at his own cost vide CWC ‘/PQ
b oggice Ordex: N0.20012/6 (1) /96-Estt.VII dt. 08,09.98, Shri 8.C.  Basumatari|
“ 'Circle Superintendent, Meghna Circle, CWC, Silchar.is hereby stanhs V.'h
relieved from his duties on 28,09. 98 (AN) :with instrxuction to report fO(
~'duties in the office of the Superintending Engineer, HydrolOgical

.’observation Circle. CWC, Guwahatd immediately. i

; ! - S i ! '-%E'ﬂl
C ! i -‘ ‘SUPER 'I‘DNDING ENGINEER - i

. . o ; R
| | Copy to 1! ; : : I RS

. | A

. 1. The Superintending Engineer, Hydrological Observation Circle.vCWC' )
W Nabin Nagar, Janapath, Guwahati for 1nformation. The Service|Book &

\ “i. 0 LiePe C.:are being sent seperately.

: i 2, The Under Secretary, Establis hment-VII, CWC, RK Puram, New Delh1~66

. for information with reference to his Office Order No. ‘mentioned U

o above4 ' : . i
'3, The Executlve Engineer, Meghna Division, CWC, Silchar for -Anformation.

4, Bill Section, Meghna Circle, CWC, Silchar (2 copies). | '
. Shri S C. Basumatari, Circle Superintendent for information. He 18
? directed to hand over the charge to Shrl A.K. Das,.  LDC.

6. Shri A K. Das,” LDC for infornmation and necessary action. He 19
instructed to look after the works of Circle Superintendent t111
further order. Hle will not be entitled for any extra remunerAtion

M

5
for performing additional duties. g e i g.;
N . ‘l

! 7. Personal file,
' g, Offide Order File.

Of[tcc 283 A, Collcgc Road (Soutl) leclmr—788004

\'1 !‘

x._-nv-‘slbvvuv- £
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.with |mmedlate effect in public interest,

o ~ 10~ Aswerurs-R

Tel. N0.0364-2534424, 2232294, 2534928
Tel.Fax N0.0364-2232294

v : No. 1/4(C)/2003-8BB/_ >4~ 36,

: , Government of India
N Central Water Commission
v _, Office of the Chief Engineer
Brahmaputra & Barak Basin Organisation”

“Maranatha”, Pohkseh

P.O. Rynjah
Shillong-793008.

E-mail cebbb@sancharnet.in

" Dated: .L{[[({m,/

OFEICE ORDER

P Consequent upon his promotion to the grade of Ofﬂce
Supermtendent in the scale of Pay Rs.5500-175-9000/- vide CWC office order].
No.A-32015/1/2003-Estt.VIl/1123-34 dated 31.12.2003, Shri AR. Mikir,
Assistant, UBD, CWC, Dibrugarh, is hereby reposted to Hydrological Observation
Circle, CWC Guwahati in place of Shri S.C. Basumatari, Office Superintendent \ ‘

i Shrl S.C. Basumatari, Office Superintendent, HOC, CWC\.
Guwahati is hereby transferred to North Eastern Investigation Circle, CWC, |
Shlllong with immediate effect in public interest in place of Shri G.
Satyanarayana Office Supenntendent transferred to KGB, Hyderabad.

(SURE CHANDRA
Superintending Engmeer( oord.)

1. Pay & Accounts Officer, CWC, New Delhi.

2. | Superintending Engineer, HOC, CWC, Guwabhati.

3. | Superintending Engineer, NEIC, CWC, Shillong.

4, | Under Secretary(ill), Estt.VII, CWC New Delhi.

5. i Executive Engineer, UBD, CWC, Dibrugarh.
_6 shri 5.C. Basumatari, 0S, HOC, CWC, Guwahati.
| Shri AR. Mikir, Assistant, UBD, CWC, Dibrugarh.
. Office Order File.

\
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No.A-49011/13(A)/85-Estt.IV
Government of India
Central Water Commission

Room No. 3 10, Sewa Bhawan,
RK Puram, New Delhi-66.

Date : 16-12-1998.

OFFICE MEMORANDUM _

Subject ; Transfer Policy for Central Water Commission .

‘The undersigned is directed to enclose a copy of the Transfer Policy with up
to-date amendments brought out so far in respect of Group C & D employees
of Central Water Commission for information and guidance.

'Hindi Version will follow.

Enclosure : As above
( B.R. SHARMA)
UNDER SECRETARY (III)
CENTRAL WATER COMMISSION
TEL. : 6107794.
-To -

1. - P.S. to Chairman/Members/Chief Engineers, C.W.C.

2. All Heads of Subordinate Offices including all Field Offices headed by |

Executive Engineers/Dy. Directors of CW.C.
3. Director (Adm.)Dircctor(Estt/Secretary, C.W.C/All Under Secretaries
/Accounts Officer/Director(Trg.), C.W.C.
4. All Directorates/Estt.Sections/Accounts Sections,C.W.C.
5. All recognised Associations of C.W.C.(As per list attached)

IR
q&)\;

i~

¢



¢ L’m‘

o \- | A

RELEVANT PORTION OF THE TRANSFER POLICY
CENTRAL WATER COMMISSION

Clause 7;

Employees due for retirement on superannuation within a period of 5 years

before their superannuation shall not ordinarily be transferred if the persons of

lesser age are available for manning the posts. However, in respect of
Drawing Staff the employees due for retirement on superannuation within a
period of 3 ymré before their supemnnuation shall not ordinarily be transferred
if persons of lesser age are available for manming the post. The requests for
transfer to the place of their choice, if made, would be considered (Amended
vide N. A-49011/13(A)/85-E.IV dated 18-09-1997and again amended vide
corrigendum No. A-49011/13(A)/85-E.IV dated 23-09-1997.



Dalhi-56. .
AP

: \ _- .
2 . - E o ’
o -
coo , No.&—49011/13(3)/85—Jstt.lv ~
e . . ‘ Gpv-rnmunt of Iniin
C gantral WateY Aommizsion
: _ Pt
:A f . mdom N7 315, gawa Bhawan,
Ll ~ R.K. oyram,  Now
: " i ,.‘ - D'\tdi:' 16 - 12 - 19’-}8.
. . , o o . .
X ' .- CFFICL y}:i»MOR‘,&]DUM.
gubjuots Trw§a£Sf’Policx £or contral qug_'Commisaiﬂg.
.. . "-'~.~-},.~‘ A e
S L - _ ‘ '
R jﬁt Thh;uniQrainneA‘is 3iractel £4 eonolrsa ey of.
_,,xha}Trqnsfar{PoIioy’with wto-dnta Amenimente wrought cut
80 X in~xeswzot of Groun & D em~loyoas8 nf Cantxrl Watax
UaCommiesioﬂffpx’ipformmtion Apnl guiinnco. '

<

1.

“....M":' yahiaa '

e
! . - '\‘"u.

'
. A,

.“ ‘o

.

.

." . 3

"f-} R\

5o T b

P2

~

-5, T

‘rﬁiﬁii~Qarainn
S .

iai;:,fggwfvégi\:§gép;:
Tl

will follow.’

| B
m’)\ |
i( B.R. SHATMA )
‘ _ GNDIR § GRVTARY (111) N
N CSNTRAL ‘o ATUR COMMISSION . NN
e EL.:6107794.
% . LQ(C"/ e
e SRR C "_" . . A
?g.éﬂjto:cnqixman/menbave/cniaf 3apinaors, C.W.Ce
AL Hamis of Suboriinwte offices inclp\ing 211
iﬁFiull Offiocne haalel HY yxrocutiv? Upeineers Dy .
.I;?._.Dir‘?ot"rg Of Co,“,cCc
,,Dirqotor(ﬁlm.)/Direotﬁr(ﬁstt.)/S‘chtwry, CWC/
ALL Undor Secratqgiea )oqnunts Officar/Direotor
s Trgc')'.,‘ CQWO.C.Q ' . ' y . ¢
2ctions,

AL Direotorntes/ﬂstt. Sactiﬂnn/

¢.W.Co»
L]
2l xesoci

5e All‘reCanis qtirns.of ch(ns

xoc"unts g

oy list attac



othor faclllties were' not aVallable at.par with Delhi

-

:-w1ll not be counted as stay at Delhi/Fariddbad for»

- L
. "f'-v.'t\" ‘
i
" +

-from thgt nquG, unless they dggagg___

S %pis purpoao. ' ‘ % {.‘ ‘ 't
. . ' . XY .!“_:1 Q¢~ ll'
, Persons who hnvo servod in North—Eetern,region for’
- AL — Cels
n minimum oontlnuous period of three yaare are not¢
ég‘. to be t;gpsforrod again to that repion before tng”
"y by * N '
'ﬁ‘ Jr* . .
h§ﬁ-‘ :,exviry of 10 yegrs from the date of their rgtgrg

235

Abags ety coL / i
Employees transferred to statlone away
,r BERTS. ; . 1

!

/reﬁﬁested station may bo brought back if ao“"

v, YR _-‘_

‘ta.te

ted 3}':héé'gf£;;na porlod of,grfears of poeting at
) O TR MR R i 1t el a - h e 34 R
.*Bu?gggﬁéxiéh ;?pd?éﬁq€;jfhé gkigan?;?é of'sggxioe..
BT 19Ve£;t£;£gh gh‘}éauest, effqgted aft
: D e ;,r'. EORUIR I e T .
'é§_hfpa:£ioulb£;b}ﬁéo will be oonsidore& ae in tho

. ‘,-

In oaso,pf Drawzng Staff, Group '0" the servioe

:iugcwoutazde Home Stato, Delhi/Faridaba? sholl be restrioted to ii -
o - ‘, '-’-."‘ e RITAE . : ' , : ; , . 5 . ‘

?1 SR two years unleas oxtonsxon is desired on voluntary basis. .

.y o ¢ ‘ . v . .
W, . e . _- ,

S , ‘ L. , o
v, ¥ Clnusg 6 _; : ' T
'3? ,“?g: Offioere returnlng from foreign - poating/servioe ahall
_ . o

sze poated in offioes looated outslde Delhl/Faridabv for,

‘s :
e%for,manning tha-poets.vﬂ.



4 J e . .

3 .E_y“,;. -\ i ) ..h,L ,: e “ o4 Lo P L.
:,(H*\ Pl e e 1Y . ! .

perannua-

Drawzng Staff the employees dua for rettroment on B8u

.§within B pgriod olfl 3 yea'rs before their euperan. vé/ion shall
.- . 'n« . - 1.
sons lesser age are

o trdnSferred if pex

\(l.,. TN e
PRC :
’_}xe roquests for tre,nsfer

P
et e TESY

‘-1‘

A 25 ¢
e ;-’:r s
A/ yﬁ‘uva.;ablo for

"i
L -.; .-

ZanLats
RPN
- S “a

e

T b2 1

38 i
‘an\¢

“‘{dat ed 2

. » - "'«---:.uq’“« .
(I .
oonsideration of tranafar"
B ,3 ‘::‘w,.‘ " :,' .

i MRS g{ from a forelg poeti‘ ,
. 'vi.:"%‘m"‘ 4, /l . "‘\':q . /‘ -' LI 1-\4‘1} M P ‘
i PSRN PR S .
| (O 2 % erenoo?f-r p oe of po ting,.wellni ‘time,_
§ ol a\ﬁf,a. e R I R Y R PN I AR
' (J_"),c’;"\- ey ! :"3‘ Rahdl ,_'. A --\t"-‘ . 1 - . R H . e .
O LRSI S gfardndithe ) sang, W ill be“ooneiderad 8 3eot,to,the ex: genoiee.” o
R R f?ﬁ#ﬁﬂ."~w‘rﬁa A e i , A i An
[ phRiPgri .'-ﬁi;?,?a?’ai’i:’qma > AL e Y L LA
o La, , ‘W‘Wﬁof awoxrk andf“ad iinis ( iremenjb.s' /atongwith xj}gqu.ga;
t ‘. > \ ;_:.8 qu,‘, .‘\‘ 1'1"‘-OL i} ‘\'..‘ H 4 X .:.‘ ‘5' ::.‘: ) :
oy t red in tho reqpestarggieter
<o R :".,' . - :{.’;‘ ¢l
i [Clpusor M e o
(e I .’::.,‘J:_’: R ‘ "‘.j-"*? o o
Poenid "ﬁnﬂ'ﬁ'hcﬁ RN ~~;q.-vm Co o
. . . . ., - > v

le, transfors wxll be ordered in
wand oomp qp of thqu qyéers_"‘
SRS . W2, 124 ongwuine ti
eecured by §g§7Jyﬁb Qe—tbie—will—oaueo_the—loaeté&ierup on
“MeMS er- oI )
= :lule of tbe_ScngglLQoJlege-soing :

,of_xhowoducmtional—Sube

. . . 14 .
)Y anemta oo AP g S T

mandnaofahnoremployeee“.;aﬁ Lo, .
.l S et

o C
L, '.LC\UO\‘) ;") ' . .';_ ":_l . . s
to & statlon wh

wyerngcte fox. postlng

"u-'

ore.the

?ﬁgaﬁ}oyeas:f;
uv.‘- Tale

c{:

g oy ‘,""'r‘\ 2T

i om0

3 i : e '; v K

A r ne ar

{/

A

oA 4. -4
e : ¢ 1;
d ~.°&?3.~~ 3 ’%..1?‘3.' ,?. ‘ ~iRENENT AL w;;
. S . 1% ," {’

,::'\ 3 J,.. (X1 "
et ol rt:be adminigtm”"
: J-,J

De
N St
. &

oy -,

Y

ey,

- - —ae .
e




D]STR]C'{': KAMRU P

-VAKALATNAMA-

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI

:

&

OA NO. AL OF 2604 i
N |

W

She  Sonat cliandnn Mwuf APPLICANT

PETFHONER

-Versus-

“The tmem of dodin 261k Respondents e
‘Qpposite-party

Know all men by these pesents that above named - Sunet. C\‘W\Jﬂq E"”“\m“"”‘j

do he hereby nominate, constitute and appoint Shri. .. Ab“f' &HV\Q D..
Advocate and such of the under mentioned Advocates as shall accept this
Vakalatnama to be my/our true and lawful Advocates to appeal and act for me/us
in the matter noted above and in connection therewith and for that purpose to do
all acts whatsoever in that connection including depositing of drawing money,
filing in or taking out deeds of composition, etc. for me/us and on my/our behalf
and 1 /We agree to ratify and confirm all acts so done by the Advocates as
mine/ours to all intents and purpose. In case of non payment of the stipulated fee
in full, no Advocate will be bound to appear and on my/our behalf.

In witness whereof /'We hereunto set my/cur hand this the |¢, ||, day mw'*/

2004.
ADVOCATES

AR Barooah J.M.Choudhry A .S Bhattacharjee

NMLahiri G K Joshi \/_’A_d,ﬂ_éumed_

A K Chaudhuri R P Sharma P.Sarma

S.A Laskar ~ MH.Choudhry B.Sinha

Sukumar Sarma $.Jain AJ Atia

Advocate

Regeived from the executants accepted.
<\ p‘\\f“m
C |
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ;i o j
GUWAHATI BENCH , GEWAHATL :'L‘{ ; @
. | CH, GEWAI > ;
- a5k
(AN AFPLICATION UNDER SECTION 19 OF THE CENTRAL% X
ADMISTRATIVE TRIBUNAL ACT 1985) K
ORIGINAL APPLICATION NO. 28 OF 2004. s =
. | N +
Shri Sarat Chandra Basumatary
...... Applicant
-Versus-
The Union Of [ndia & Others
o Respondents
IN THE MATTER OF :

Additional statements submitted by the above name applicant in the Original
Application No. 28 of 2004.

-AND-
IN THE MATTER OF : .

Shri Sarat Chandra Basumatary
Office Superintendent

O/O Superintending Engineer
Hydrological Observation Circle -
Central Water Commission

- Government of India, Guwahati-14

L

_ ... Applicant.
_-AND- ' g

The Union of India represented by the Secretary to the Government of India
Ministry of Water Resource
Saran Shakti Bhawan, New Delhi



=

o

AT -
_ 9.

The Director, Administration,
Central Water Commissidn,
Government of India,

Sewa Bhawan, R K Puram,
New Delhi— 66

The Chief Engineer,

, Central Water Commission,
Government of India,
Brahmaputra & Barak Basin,
“Maranatha™
Pohksech
P.O. Umpling, Shillong-793006

"~ The Superiﬁtending Engineer( Coord )
Central Water Couimission,

" Government of India,
Brahmaputra & Barak Basin,
“Maranatha™
Pohkseh .
P.O. Umpling, Shiliong-793006

The Superintending Enginéer' |
Hydrological Observation Circle

Central Water Commission

Govemnment of India,

Behind Adabari Bus Stand, Guwahati-14

. . . Respondents

-

The Humble applicant submits the additional statements as follows:-

1) That the applicant was transferred to the North Eastern Investigation Circle,
Central Water Commission, Shillong from Guwahati at the verge ends of his
retirement vide impugned Transfer Order No.1/4(C)/2003-BBB/329-36 dated
21—1-2004 by the Respondent No.4. (At Annexure-B of the Original
Application No. 28 of 2004). In the said Transfer Order one Shri A K Mikir,



2)

2. 2\~

Assistant, UBD, CWC Dibrugarh was posted in place of applicant Shri
S.C.Basumatary, Office Superintendent HOC, CWC Guwahati .

It is pertinent to mention here that, earlier the Under Secretary,
Government of India, Ministry of Water Resource (CWC) has issued an
Office Order No. A-32015/2003-Estt. VII/1123-34 dated 31* December 2003
by which Shri A K.Mikir was posted to the office of the Chief Engmee:
(Brahmaputra and Barak Basin) Central Water Commission, Shillong against
Shri G Sathyanarayana, Office Supenntendem, who is posted to the Olo
CE(KGB), Hyderabad against the existing vacancy at his own cost and will be
relieved first. The promotion of Shri A K. Mikir will be effective from the dalae
he actually takes over the charge of the post of Office Superintendent.

Annexure-D is the Office Order No. A-32015/2003-Estt. VII/1123-34
dated 31* December 2003. |

That your applicant begs to state that Ministty Of Water Resources,
Government of India, Central Water Commission is competent to transfer
Office Superintendent to different offices. As such the Ministry bas issued the
earlier transfer order dated 31* December 2003 at Annexure-D, in the said

- order your applicant was not disturbed. But the impugned Transfer Order

dated 21-01-2004 issued by the Respondent No.4 without jurisdiction has
transferred your applicant to Shillong by suppressing earlier order dated 31%
December 2003 Hence the impugned transfer order dated 21-01-2004 is
illegal, malafied, arbitrary and also without jurisdiction. As such the Order
dated 21-01-2004 is liable to be set aside and quashed.



And [ sign this verification on this tI_leZsmiéy of February 2004 at Guwahati.

VERIFICATION

~ 1, Shn ‘Sarat Chandra Basumatary, aged about 58 ymrs, oﬂice
Supenntendent office of the Superintending Engineer Hydrological Observation
Circle Central Water Commission Government of India, Guwahati-14, do hereby -
solemnly verify that the statements made in paragraphnos. ~ | ——
Are true to my knowledge, those made in paragraphmos. 2.
Are being matters of records are true to my information derived there fmm which
I believe to be true and rests are my humble submissions before this Hon’ble
Tzribunal I have not suppressed any material facts

*

@ L;w"”y

DECLARANT



No A-32015/2003-Estt.Vil/1123-34
Government of India
/ Central Water Commission

| | S - ~20

. Room No 806(S),Sewa Bhawan
R K Puram, New Delhi-110066
Dated the 31st Dec'2003

OFFICE ORDER -~ .

Consequent upon the acceptance of the recommendation of the Departmental promotion
Committee (Group-B No-Gazetted ) by the competent authority, Sh A R Mikir i

on the Ministrial Cadre of subordinate offices of CWC is hereby™ promoted to the post of

Office Superintendent in the scale of Pay of Rs 5500-175-8000 and posted to the Ofo
CE(BBB) CWC Shillong against Sh G Sathyanarayana, office Superintendent . Who is posted
to the O/o CE(KGB), Hyderabad against the existing vacancy at his own cost and will be
relieved first. The promotion of Shri A R Mikir will be effective from the date he actually take
over the charge of the post of Office Superintendent.

2.0n his promotion Sh A R Mikir is entitled to opt for fixation of his pay in higher grade in

terms of Deptt .of Personnel & Training OM No 1/10/89-Estt(Pay-1) dt. 30.08.1989 as
amended from time to time. ‘ :

Sd/-

(USHA GANDH!)
Under Secretary(lllp
Telephone No 26107794.

Copy to:-

1 The PAO, CWC, Sewa Bhawan, R K Puram, New Delhi -

2 CE(BBB),CWC, Shillong / CE(KGB), CWC, Hyderabad

3 SE(C), CWC Shillong/SE Godavari Circle, CWC, Hyderabad

4 SE,NEIC, CWC, Shillong :

5 EE,UBD,CWC,Dibrugarh i

6 Sh A R Mikir, Assistant, UBD,CWC, Dibrugarh

Sh G Satyanarayana, Office Superintendent, NEIC, CWC, Shillong
SO, CR Section, CWG, Sewa Bhawan, R K Puram, New Delhi
AD(Publicity), CWC, sewa Bhawan, R K Puram, New Delhi
Personal File

Spare copies.

— = O 0N
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 6 3
" GUWAHATI BENCH : AT GUWAHATI 3

0.A. NO 28 of 2004

Shri Sarat Chandra Basumatary ~ -==""°7 Applicant
VS~
Union of India and Others ~ ==777°°" Respondents

(Written statements filed by the respondents No. 1,2,3,4 and 5§)

The written statements of the respondents are as follows:-

That the copy of the O.A. No. 28/2004 along with the additional statements
(hereinafter referred to as the “application”) filed by the applicant has been
served on the answering respondents. The respondents have gone through the
said application and understood the contents thereof. The interest of all the
respondents being similar the Written statements is filed as common for allin

this case.

(4.2 4 41 & . i Al . [} . i +? 4 m - . A 1 ‘4 h ]
That ihe staiemenis made 1n ine applicaiion inat areﬂspecnflcaliy admiited by

the respondents be deemed to be denied by the respondents.

-rat Adm'sisiretive T bunal

Guwahati Berar  Guaweiall

fe_
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That the application has been filed prematurely as the representation filed by
the applicant was pending disposal at the ends of the respondents. The
application is liable to be dismissed for non-compliance of the provisions

under Sections 20 and 21 of the Central Administrative Tribunal Act, 1985.

That before traversing the various statements made in the application, the

respondents beg to give a background of the case as under:

(a)  That the competent authority to issue transfer order lies with the Chief
Engineer for the staff below the rank of Executive Engineers. The same
power to transfer a staff may also be exercised by the Superintending
Engineer in consultation with the Chief Engineer. The transfer and
posting of Executive Engineersandabove lies with the Commission. The -
above delegation of power has been issued by the Commission vide
order dated 28.01.1993.

The copy of the said order dated 28.01.1993 is
annexed hereto as ANNEXURE Ry

(b) That the usual practice to transfer a staff is to be made according to the
procedure as followed by the Commission is that such transfer order is
initially made in the name of/ to the office of the Chief Engineer
/Commission initially andaftér that initial order the final and actual -
place of postings are decided and made / issued by the Chief Engineer
or the Superintending Engineer as the case may be. For example, some
junior engineers were transferred from various locations to the office of
the Chief Engineer / Commission vide Office Order No0.20/1/2002-
Estt.VI dated 21.04.2003. Pursuant to that orderoftransfer the
Superintending Engineer with the approval of the Chief Engineer issued
the actual posting placing the officers in different locations / offices
vide Office Order No.1/4(F)/2003-BBB/1767-1813 dated 01.05.2003.

The copies of the said orders dated 21.04.2003 and
01.052003 are annexed hereto as ANNEXURES R, ~
and R, respectively.'



i

(c)

(d)

s 4

3 Vo

That according to the aforesaid procedure the competent authority
issued the transfer and posting order of one Shri A.R. Mikir on
promotion to the office of the Chief Engineer vide Office Order No. A-
32015/1-2003-Estt. VII/1123-34 dated 31.12.2003. On receipt of the
said order the competent authority issued the final order determining
the actual place of posting as per need of the department. This was
done vide Office Order No.1 /4(C)/2003-BBB/329-36 dated 21.01.2004.
By the said order dated 21.01.2004 the competent authority in
consultation / approval of the Chief Engineer issued the order of
transfer of the applicant from Guwahati to Shillong and Shri A.R. Mikir
was transferred from Shillong to Guwahati. This arrangement was also
done keeping in view and considering the fact that Shri A.R. Mikir

made a representation on 20.01.2004 to the competent authority to

transfer him to Guwahati stating his various personal and family'

problems. In the said representation he also categorically sated that he
would retire from service on 31.08.2005. The competent authority
examined his case and found that Shri Mikir is due to retire from
service after 111Zyears while the applicant is to retire after 2’Izyears.
All these actions were carried out with due approval of the Chief

Engineer,

The copies of the Office Orders dated 31.12.2003
and 21.01.2004 and the representation dated

20.01.2004 are annexed hereto as ANNEXURES R4, ¥

Ry and Rg respectively.

That in terms of the Office Order dated 31.12.2003 Shri G.

Saithyanarayana has been relieved on transfer w.e.f. 30.01.2004 vide

Office Order No.NEIC/PE-713/2003/312-19 dated 27.01.2004. Shri -

A.R.Mikir was also relieved from duty w.e.f. 05.02.2004 with a

direction to report for duty at Guwahati vide Office Order
No.UB7D/DIB/PF-16/2004/842-49 dated 05 .02.2004. Accordingiy Shri
A.K.Mikir reported for duty at Guwahati on 16.02.2004.

The copies of the Office Orders dated 27.01.2004
and 05.02.2004 and the joining report  dated
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16.02.2004 are annexed as ANNEXURES R},, R8 And

Ry respectively.

That an receipt of tha order of transfer datad 21.01.2004 the applicant
applied for T.A. on 27.01.2004 and the T.A. was granted for Rs.8,500/-
on 29.01.2004. The applicant accepted the T.A. advance. The apphcant
also submitted a representation with request to consider his transfer and
to post him at Guwahati after the retirement of Shri A.R.Mikir. By this
representation dated 11.02.2004 the applicant accepted the transfer
from Guwahati to Shillong with categorical statements made in the said

representation.

The copies of the said application dated 27.01.2004,
sanction memo dated 29.01.2004 and the
representation dated 11.02.2004. are annexed as
ANNEXURES R,, Ry and R/, respectively.

That in the mean time the applicant has approached this Hon’ble
Tribunal with the above application thereby challenging the legality
and validity of the transfer order and for cancellation of the same. This
Hon'ble Tribunal pending disposal of the application passed an order
on 16.02.2004 and granted liberty to the applicant to file a
representation fixing the matter on 01.03.2004. The applicant submitted
his representation on 16.02.2004. In the said representation the
applicant stated some of his family problems and to cancel the said
transfer order. The Hon’ble Tribunal has now fixed the matter for final
hearing on 08.03.2004. The applicant also wrote a letter on 17.02.2004
with a request to treat his earlier representation dated 11.02.2004 as

cancelled.

The copies of the representations dated 16.02.2004
and 17.02.2004 are annexed hereto as ANNEXURES
Ryp and Ry, respectively.

That as Shri A.R.Mikir reported for his duty on 16.02.2004, the

applicant went on casual leave and returned in 17.02.2004 and put his
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(h)

(i)
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signature in the attendance register on 17.02.2004 and 18.02.2004

as
unauthorisedly Ffrom 19.02.2004 onwards the applicant remaineabsent. °

The copy of the said attendance register is annexed
as ANNEXURE Ry,

That the competent authority considered the representation of the
applicant submitted on16.02.2004 and rejected the said representation
vide letter No. 1(18)/2003-BBB/907-09 dated 25.02.2004. The said
order was duly communicated to the applicant. Accordingly the
applicant has been relieved from Guwahati with direction to report for
duty at Shillong vide Office Order No.HOC/CWC/Gau/PFE-840/04/645-
53 dated 27.02.2004.

The copies of the letter dated 25.02.2004 and the
Office Order dated 27.02.2004 are annexed as
ANNEXURES Ry and R“.

That the competent authority after comsidering the representations

submitted by Shri A.R.Mikir and the applicant found that Shri
A.R.Mikir is going to retire from service on superannuation after 1'/,
years while the applicant will retire on superannuation after 2'/, years.
Shri A.R. Mikir is a permanent resident of Guwahati, so he represented
that he may be posted at Guwahati asthelast place of posting before
retirement. Moreo‘ver. the department is going to extend its activities of
investigation works relating to irrigaticn projects in the North-Eastern
region and also in Maithon in Jharkhand by opening new Investigation
Division under the direct control of the Superintending Engineer,
NEIC, Shllong. To deal with the matter and to open up the scope of new
projects, it has become the administrative needs to man the department
properly. There would be further transfer and posting and adjustment of
manpower for the aboveyr&sv%'l;‘éﬁe / project as a matter of policy.
Accordingly the competent authority decided as a matter of policy to
wransfer Shri A.R. Mikir to Guwahati and the appiicant to Shiiiong as
stated herein above. However, considering the genuineness and the date

of superannuation of Shri A.R. Mikir and the applicant, the competent
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authority has on principle agreed to accommodate the applicant and to
repost him on transfer to Guwahati after the retirement of Shri A.R.
‘Mikir. This consideration has been properly noted on the office note by
the competent authority on 20.01.2004. In view of the above facts and
circumstances and considering the pros and comns of the matter the
representation of the applicant could not be ,geceded to and

accordingly the same has been rejected.

The copy of the said Office Note is annexed as
ANNEXURE Ryg(Series).

That the law relating to transfer and posting has been well settled by the
Hon’ble Supreme Court in a catena of decisions pronounced from lime to lime.
The settled position of law is that no Court or Tribunal should interfere in the

matter of transfer unless :-

(i)  such transfer order is issued in violation of statutory rules ; or
(ii) such transfer order is issued malafide ; or

(iii) the said transfer order is issued by an incompetent authority.

It is also settled position of law that the Tribunal / Court shall not sit as a
Court of Appeal over the administrative action. Any private / family problem
raised in the case of transfer, is also not a subject matter to be tried by Court
or Tribunal; the appropriate forum is to take up such personal matter with the

administration through representation.

In the instant case it has been clearly explained herein above that the
impugned transfer order does not suffer from any such infirmity or illegality
making it liable to be interfered by any Court or Tribunal. The
representations made by the applicant are contradictory to each other and the
administration considering the pros and coms of the matter and also to
mitigate the administrative need and exigency has rejected the representation
of the applicant. However the competent authority has considered one aspect
of the matter that the case of the applicant may be considered to retransfer

him to Guwahati after the retirement of Shri A.R. Mikir. In view of the above
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facts and circumstances a

be dismissed with cost.

;):){7 %

7 a

ﬁld the p&ovisions of law the application is liable to

That with regard to the stdtements made in paragraph 1 of the application and

paragraphs 1 and 2 of thp Additional statements subsequently filed by the

applicant, the respondentp state that as explained herein above, there is no

cause of action to justify

kthe interference by this Hon’ble Tribunal.

That with regard to the stIements made in paragraph 2 of the application, the

answering respondents h:

e no comment to offer.

That with regard to the stdtements made in paragraph 3 of the application, the

respondents state that thq application has been filed prematurely before the

representation would be donsidered within the prescribed period. Therefore,

the application is liable t

That with regard to the

b be dismissed on this ground alone.

statements made in paragraphs 4.1 and 4.2 of the

application, the respondents state that these are matters pertaining to records.

Hence, nothing is admittg

That with regard to the s{

d which are not supported by such records.

atements made in paragraph 4.3 of the application,

the respondents state thjt there is no proof so far shown to respondents

regarding the ailment of |

That with regard to the s|

he wife of the applicant.

atements made in paragraph 4.4 of the application,

the respondents state thqt Shri A.R. Mikir joined his duty in place of the

applicant w.e.f 16.02.200
16.02.2004. The applican

for his duty at Shillong.

That with regard to the s
the respondents state thag
guidelinesaminot a statuty
is not foiliowed as per sel

in such matters- Moreove

4 and the applicant is not attending his office w.e.f.

t has already been relieved on 27.02.2004 to report

ftatements made in paragraph 4.5 of the application,

the transfer policy referred to here is nothing but a

ry provision. under any statute. Therefore even if it

tied provisions of iaw, the Court shail not interfere

r, clause 7 of the said guidelines has categorically

stated that man of lesker age should be transferred out in order to
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accommodate persons of -higher age. From the records it is clear that the
applicant will retire from service w.e.f 31.08.2006 whereas Shri A.R. Mikir
will retire on 31.08.2005. The applicant is of lesser age than Shri A.R. MiKir,
who is a permanent resident of Guwahati. Therefore, the transfer order has
been made in conformity with the said policy guidelines and not in derogation
to it.

That with regard to the statements made in paragraphs 4.7 and 4.8 of the
application, the answering respondents reiterates the foregoing statements and
state that there has not been any violation of any guidelines and the personal

problems are to be taken with the administration outside the Court.

That with regard to the statements made in paragraph 4.9 of the application,

~the respondents state that there is not a single iota of evidence on records to

show that any of the respondents had ever acted malafide. Mere allegations of
malafide will not sustain in law unless such allegations are made against the
particular officer by his name (eo nominee). The allegations of malafide must |
be proved by clear, cogent and irrefutable evidence. In the instant case no
allegation has been made e o nominee and there is no proof of malafide action

on any part of the respondents.

That with regard to the statements made in paragraphs 4.10, 4.11, 4.13, 4.14,
4.15 and 4.16 of the application, the respondents state that there is no
illegality in the transfer order and the respondents reiterate and reassert the

foregoing statements in this regard.

That with regard to the statements made in paragraphs 5.1 to 5.7 of the
application, the respondents state that in view of the facts and circumstances
of the case and the settled provisions of law, the grounds shown by the
applicant are not tenable in law. Therefore, the application is liable to be

dismissed with costs.

That with regard to the statements made in paragraphs 6 and 7 of the

application, the respondents offer no comment.
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That with regard to the statements made in paragraphs 8.1, 8.2, 8.3 and 9 of
the application, the respondents state that the application is liable to be
dismissed with costs as the applicant is not entitled to get any relief

whatsoever as prayed for. The application is being filed devoid of any merit.

In the premises aforesaid it is, therefore, prayed that
Y our Lordships would be pleased to hear the parties,
peruse the records and after hearing the parties,
perusing the records also be pleased to dismiss  the

application with costs.

Verification

I, Shri M B, «Qﬂ”r‘fm\"m , at present working as
o ; Eonginear in the offi t
Exegaline SIS Lo o) ol M e

Guwahati, being competent and duly authorized to sign this verification

do hereby solemnly affirm and state that the statements made in para

L,2,3 G Yo1§ o~~d4 g ~  aretrue tomy knowledge and belief,

those made in para — /4 , being matter of

recerds are true to my information derived threrefrom and the rest are
my humble submission before this Hon’ble Tribunal. 1 have not

suppressed any material fact.

And I sign this verification on this & th day of March, 2004 at

Guwahati.
4

ﬁm “ ’

)
DEPONENT

CW‘D kq‘ gmbra/oia/(;‘) >
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[ R = 0 »
- y
)  No0.20/1/2002-Estt.V1
’ Government of India
Central Water Commission
L1 1]
Roomi Nu.528, Sewa Bhawan,
R.K. Puram, New Delhi-66.
‘Dated the 21% April, 2003,
QFFICE ORDER
The following transfers in the grade of Junior Engineers (C&M) are hercby
ordered in public interesti— .
Sl | Nameof [ Present Transfer to the | Choice Station | Remarks
No. | JEs(S/Shri) | posting Office of
CE/Commission N .
) I_l-' . 2- . 3. i 4( 5; . — 6'
I. [KJ.Mohan |Godavari  {B&BB, Shillong - { Vice Shri
Rao Circle V.V.S.N.
(KGBO) - Mufthy
w.e.l.
15.5.2003.
(Will move
N ) - o first)-
i 2. | VVSN NEID-I, KGB, Hyderabad
! Murthy Silchar - Hyderabad
3 ; (B&BB)
I 3. | R. Srinivasan HD,'Chennéi B&BB, Shillong | Vice. Shri T. |
'(C&SR) , Martiappan
welf .
1.6.2003
(Will move
o o _ 1 first)
| 4, |T. NEID-III, C&SR, Madurai -
| .| Marriappan__| Itanagar | Coimbatore U N
: b\“ 5| DK Rukshit | CSD, New | B&BB, Shillong Vice Shri
! Delhi (YBO) N HR.
‘ ' \ Maikhuri
l 9~( t w.e.f.
q/g\w 8 . 15.5.2003
! W (\u d e (Will move
] el \ / a S@‘[H ey first)
: \h’t i .
,‘:w {501 ..“f
- - v
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(M&ER) |

2%
. T '
o |H R T UBD, ¥B, New Delhi | New Dethif
Maikhuri Dibrugarh : NOIDA
(B&BB)
7. TUS Verma | LYD,Agra | B&BB, Shiliong Vice Shri
(YBO) : J.N. Arjun
w.e.f.
15.5.2003
(Will mave
: . L ) o firs) ]
8 |JN.Afun  |B&BB, YBO, New New Delhi
| Shillong Delhi
‘)‘. G. Kadirvel N‘ElDrll, -C&SR, Coimbatore
: Aizwal Coimbatore '
(B&BB) - _ -
10, | M. CD, B&BB, Shillong Vice Shri G.
Radhakrishna | Bangalore Kadirvel
‘ (C&SR) w.e:f.
1.7.2003
(Will move
e ‘ _ _ first)
. | G. MBD, C&SR, Trichy/
Tamilmani | Guwahati | Coimbatore Coimbatore
d ' (B&BR)
| - e e
12. | 8. C&SR, B&BB, Shillong ~ | Vice Shri G.
v Rujanagesh | Coimbatore Tamilmani
w.e.l.
‘ 15.5.2003
(Will move
e e : ot first)
13. | §. Haridasan | MID, C&SR, Cochin
Nair Shillong | Coimbatore
(B&BB)
14. | N. Subbaiali | SRD, B&BB, Shillong Vice Shri S.
' Coimbatore Haridasan
(C&SR) Nair
w.c..
1,7.2003
(will move
I _ | first)
15, | GVRR HOC, KGB,
Mohan Rao | Bhubaneswar | Hyderabad
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16. | Rafeeq UGD, Hyd, | M&ER, Vice Shri
Abmed (KGB) Bhubaneswar GVRR
- Moh#n Rao
w.ef
15.5.2003
(Wil move
B I T first
17. | N. Laxmaiah | HOC, KGR, :
‘ - | Vadodara Hyderabad
... —_|(N&TB) _
18. [PRKRao | LKD,Hyd. | N&TBE, Vice Shri N.
- (KGB) Vadodara _ Laxmigh
o " w.ef.
15.5.2003
| (Will move
. — . | first
19, | J. Venketesan | Tapi KGB,
‘ Division, Hyderabad
Surat
- (N&TB) ,
20, | BMM Rao | UGD,Hyd. [ N&TB, Vice Shri .
(KGB) Vadodara Venketesan
’ w.e.f.
15.5.2003
(Will move
o - first
21. | PLN Rao N&TB, KGB, '
L Vadodara Hyderabad .
22. | KIR Reddy [ UKD, Pune, | N&TB, { Vice Shri
(KGB), Vadodara PLN Rao
| Hyderabad wel
15.5.2003
(Will move
' : first)
23. | K. Pochiah |[WGD,  |KGB, ‘
N Nagpur (MC) | Hydetabad
4. | A Somaraju | LXD, Hyd. [ MC, Nagpur Vice Shri K.
|  (KGB) Pochiah .
_ w.e.f.
15.5.2003
| (Will move
7 first)
25. [ Ch. Prasad | ERD, KGP,
Bhubaneswar | Hyderabad
| (M&ER)
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26. | V.K. Mohu; LKD, Hyd.” T M&ER, ~~ =]~ = - - -
Rao (KGB) Bhubaneswar
(\VﬂllnnVe 1
Tlwemmd s ——— —— | first)
27. | VV Sattikar | Tapj KGB, (- T
Division, Hyderahad
Surat,
— (NeTB) | — . »
28. 1S, Sampath TUGD, H yd. [ N&TE, T T Viesh
Kumar ( KGB) Vadodara VV Sattikar
welf
15.5.2003
(Will move
TR =t — o —— | firs)
29, |RN, CD, Jammu | UGB, Lucknow R
Chduhﬂﬂ (]_BQL__ — e 1l
KN Singh ~MGD. 11, IB, Chandigarh "] Vice Shr ]
Varanasi R.N,
(UGB) Chauhan
w.e.f.
15.5.2003
(Will move
SER I ,_nr%_) —_—
L. Singh M&A, UGB, Lucknow -
ARG —amme(BO)| | N
AK. Suxcna | MGDI, IB, Chandigarh Vice Shei
Lucknow S.L. Singh
(UGB) [ we.f,
15.5.2003
(Will move
o : first)
Arun Kumar NEIDI, UGB, Lucknow | Sultanpury — 1 ]
Aizwal : Aliahabad/
(B&BB) Varanasi/
N e Lucow |
S.C. Sharma HGD, B&BB, St ,’shlllong ' Vice Shri
: Dch:adun, Arun Kumar
(UGB) we.f.
15.5.2003
N 1 (Will move
e , N e — . N
LM. "NEID-if], UGB, Lucknow | Iucknow
Vishwakarma | Itnagar : o
By S E

—
<
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Brahmaputra & Barak Basin

OFFICE ORDER

In pursuance of CWC's omée'order No,20/1/2002-Eeft VI dated 21.04.2003 the following Junior
Engineers are hereby reposted Lo the places/sites shown against each with effect date mentioned against each in

e - 793006
Shillong - 793006

oue 1502

P
b

——
e

public intetest. :
" 78l [ Nameof JE Presentplace of | Reposted to Remerks '
No. | 8/Shi posting '
1. K.J. Mohan Rao Godavari Circle, MBD, (Hq) Guwahati Against existing vacanoy
_ (KGBO) (w.e.f. 15.5.2003)
i 2. R. Srinivasan HD, Chennai Olo CE, 8888, Shilong - | Vics Shd J.N. Afjun. (w.ef.
| (C&SR) . - {01.06.2003)
! 3 D.K. Rakshit CSD, New Delni | Meghna Circle (HQ), (Ha) Vica Shri Naveen Chandra
1 N (YBQ). Siichar {w.e.f. 15.5.2003)
| . 4 U.S. Verma LYD, Agra (YBO) | Sairang G&D Site of MISD-1ll, - | Vice Shi R.C. Varma (w.e.[.
| it B Silohar under MD, Silcher | 15.5.2003)
‘ 5. M. Radhakrishna CD. Bangalore Betonia G&D Site of MSD-, Vioa Shri D.K. Mazumdar
] - _ (CRSR) Agartala under MD, Silchar, | (w.e.f. 01.07.2003)
| L6 S. Rajanagesh CASR, Coimbatore | UBD (Hq), Dibrugarh Against existing vacancy
i - (w.e.f. 15.5.2003)
; 7. N. Subbaish SRD, Coimbatore | DSKSD(HQ), Nagaon under Vioe Shri H.R, Maikhuri
| . {CRSR) [ uBD , (w.f. 01.7.2003)
: '8 S.C. Sharma -HGD, Pehradun Chawngte Site of MHISD, Vice Shii G.Muthaiyan.To"
| {UGTB) Serchhip under NEID-!, Aizawt | be ralieved on joining of
| , : L L Shni S.C.Sharma
| ] G.K. Tripathi -} MGD-III, Varanasi | B.P. Ghat Site of MISD-I, Against existing vacanoy
i jes) Slichar under MID, Shillong (w.e.f. 15.5.2003) ,
. '_&, 10. Raj Pal Singh MGD-I, Lucknow | Muruga bridge site of NEISD, | Vics Shit T. Mamiappan
! ' . {UGB) Jang undarNEID-IIt, itanagar | (w.ef. 15.5.2003)
i I £ R.N. Yaday MGD-l, Lucknow | Lokal Site of NEISDH, Viee-8hi AK. Tonk (w.af.
! ) (WE8) , Guwahati under NEID-I, Silchr | 1552063) <
: 12. | Ratan Singh HGD, Dehradun UBSD-H, Jorhat under UBD, Vica Shit V.C. Sharma
! . (UGB) Dibrugarh. , (e, 155.2003)
: p 13 Satish Kumer RD Dte., CWC SSD(HQ), Nahartagun undar Vios Shri S.K. Goel (w.af.
| | L (HQ) -UBD, Dibrugath. | 1552003 _
; | 14, S.P. Keshn YB, New Delhi GDS, Pandu of MBSDA, Agsinst existing vacancy
] 0 | | Guwahati under MBD, Ghy, | (w.af. 01.7.2003) |
‘ 6. | AK Gupte RD Dle., New GDS, AP. Ghat, MISD-I, | Vios Shn S, Haridasan Naif
L Dahi. Silchar undsg MID, Shillong (w.e.1, 15.6.2003)
16. | C.P. Gaur CWC (HQ) MBSO, Guwahati Vice Shii Swaran Singh
A (.64, 01.6.2003)
{7 | Rajnder Singh | M&A, Guwahali | CWC(Hq), New Delhi | On joining of G Muthaiyan _
|
‘ Contd..2,

f

sMaranatha®, P.0. Rynjah {Umpling), Shillong 783006.

I
t
!

g, Taehdl, il.am. fan (Irafem), Miem-ukiect

’

Phone © 0364-230424, 732294, 534978 Fax : 0364-232294
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The following transterfposting of Junior Engineers under this organization are also hereby ordefed in Public
- intarestOwn Interest with immediate offect. :

T |MamoofAE. [ Presentplacaof posting | Repostedto Remarks
No. SiShi ' . )
A, D. Ghosh MID, Shillong Bhomoraguni site of Againat existing vacancy
: ’ DKSD, Nagaon under
o URD, Dibrugarh
2.7 [ DK Rakshit [ LBD, Jaipaiguri TMID, CWC, Shiflong | Vice Shri D. Ghosh
3 ' KR Deb NEISDH, Phaileng MSD-il, Dharmanagar | Vice Shii S.P. Gupta {w.el.
_ , under MD, Silchar. ,15.5.2003) ‘
4 K. Surchandra Singh | Serchip under NEID1, | NESID-lIl (HQ), Azawi | -  Shri Arun Kumar
’ Aizawl (w.e.f. 155.2003) Qwn
| . | Cost _
S K. Goel §SD. Naharlagun under | NEID-III (HQ), ltanagar | Vice Shri L.M. Vishwakama
UBD (w.ef. 15.5.2003) Own
. _ ) ‘ Cost . .
/%8, ( B.K WMammdar | Belona G&D Site under | Chawgte sita of MHISD,. | In supersession of order
{ M3D, Agartala Sarchhip under NEID-I|, | No, 1/4{(y2003-888/1442-
| . 1 Aizaw. 52 dt. 04.04.:2003
7, r Nabendu De Sitlangpui site under ' Tuirini site under Vice Shri G. Kadirvel (w.e.f.
. _ MHiSD, Serchhip NEISD-I, Alzawl 01.7.2003)
8. | | AH. Laskar 608, B.P. Chatunder ~ | New Latwah siteunder | Against existing vacancy
-] MID, Shillong MHISD, Serchhip o
9, [ Ashim Chakraborty | GDS, Fulertal, Slichar Dimapara GDS of Against exigling vacancy.
under MID, Shillong MISD-1, under MID, :
_. . | Shilong o _

10 G.Muthaiyan Chawngte Site of MHISD, | M&A , Guwahali Own Cost

Serchhip under NEID-!I,
, | Aizawl :

' This iseues with the approval of Chief Engineer (B&BB), CWC, SW

Wiy
. {C.L. WADHAWAN)
% Superiniending Engineer (Coord.)
Copy fo:~ @:25.% (}7{ S/
Ak

1. Pay & Accounts Officer, CWG, New Dethi. e '

2 Chief Engineer, KGB, Hyderabad/C4SR, Colmbatore/M&ER, Bhubaneswar/N&TB, Vadodara/MC,
Nagpurfindua Basin, ChandigatVUGB, Luknow/Yanuna Basin, New Delhi/TB, Siliguri..

3.( ~ Superintending Engineer {Coord), KGB, Hyderabad/C&SR, Coimbatore/MRER, BhubaneswarN&TB,
Vadodara/MC, Nagpurfindus Basin, Chandigarh/UGB, Lucknow/Yanuna Basin, New Delhi/TB, Siligur.

4 Director MBA, CWC, Guwahati/M&A Jummu. ' .

b. Director, RD Dte./SM Dte & D&R Coord., New Dehi.

6. Undar Secretarios-V1, CWC, New Delhi.

7. All Superintending Engineer under B&BE Organisation. _

8 Executive Engineer, MID, Shillong/MD, SilcharNEID-I, Silchar) NEID-H, Aizawt/NEID-HII, Itanagar/MBD,
GuwahatfUBD, Dibrugeth/ LED, JalpaiguriMGD-, Luknow/MGD-Hl, Lucknow/MGD-ll|, VaranasitHGD,
Dehradun/SRD, Coimbatore/CD, Bangatore/LYD, Agra/CSD, New DethitHD, Chennat.

9 Personconoetmed. :

10. File No.1/4(E)/2002-8BB.

i1. QOffice order {ie.
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NOASAN 53 vtV /1799 5,
 Governmesns of 11y i :
w : : Central Wuter Commisy fon

RO No.806(5), Sewa Bhawan,
R K. Puram, New Delhi ~ 110066,

Drated the 73\ev Decemnber, 2003,

OFFICE GDER .

. | omcquci\t upon lie acoeplance of the 1 omraenuation of the Departmental
T see oo Bfomotion Commitieo (Group-‘B’ - Non-Gazerodi) b, the competent authority, Shrj AR, )
Mikir, Assistant, bom on the Ministerial ¢ -adte of Subordinate Offices of CWC fa hereby
promoted to the post of Office Superintenauoni in ihe scals of pay of Rs.5500-175-9000 and -
posted to the Olo CEMBHTY. .0 W Shillosa o wlog Sp v’..'#.Samyanmuyma, Office |
éupeﬂntendent, Who is pested (o Hi. O L SR). L drebad againgt the existing
\l’aoimcy at his mm and will be rehovad firs, s semortion of" Shri AR, Mikir will
Be effaotive from the dute heo aviually take- o or e hurgo of the poat of Offico (J

. P
”. [ ! ! v‘,,-‘c

i

Superintendent,

|

2. On his promotion, Shri A2, Mikir is emiticd o opl v fivation of his pay in higher
gémda in terms of Deptt of Pessonnel & Troidng ONT 1, L10/8-Fstt. (Pay-1) - dated
3’0.08.1989 28 amended from time 1o time, h

——y

NN x;,.‘.,, ) '\\; '
{ (USHA GANDHI)

Under Secretary (IT1)
| : Telephone No. 26107794
|

s te 4T
o

!

(L? |
w Copy lo:

1
L

o
39-\

The PAQ, CWC, Sewa Bhawan, R k. Puram, New Delhi,
CE(BRB), CWC, Shillong / CLIKGI), W, Hyderabad .
SE(C), cwC, Shillong / SE.. Godavar Circle, CWC, Hyderabad
SE, NEIC, CWC, Shillong -

5. ER, UBD, CWC, Dibragarh

6" Sh. AR, Mikir, Assistani, UBL, CWC, Dibrugarh

7. 8Sh. G. Satyanarayana, Office Superintendent, NitIC, CWC, Sh.illtmk
8. 80, CR Section, OW(', Sewa Bhawan, R.K. Puram, New [Dothi,
5. AD(ublicity), CWC, Sewa Bhawan, R.E. ivram, New Delbi,
10.  Petsonal Filo

11, Spare Copies

DM~

P

et e e
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Tel. N0.0364-2534424, 2232294, 2534928
Tel.Fax No.0364-2232294

No. 1/4(C)/2003-8BB/_ 341~ 2¢
Government of India
Central Water Commission
Office of the Chief Engineer
Brahmaputra & Barak Basin Organisation
“Maranatha”,; Pohkseh
P.O. Rynjah

Shillong-793006.
E-mait.cebbb@sancharnet.in

Dated: o | ll 1011

OFFICE ORDER

Consequent upon his promotion to the grade of Office
Superintendent in the scale of Pay Rs.5500-175-9000/- vide CWC office order
No. A-32015/1/2003 Estt.VI/1123-34 dated 31.12.2003, Shri AR. Mikir,
Assnstant UBD, CWC, Dibrugarh, is hereby reposted to Hydrological Observation
C;rcle CWC Guwahati in place of Shri S.C. Basumatari, Office Superintendent
wnh immediate effect in public interest.

; Shri S.C. Basumatari, Office Superintendent, HOC, CWC,
Guwahati is hereby transferred to North Eastern lnvestlgatlon Circle, CWC,
Shlllong with immediate effect in public interest in place: of Shri G.
Sat,yanarayana Office Superintendent transferred to KGB, Hyderabad.

gl

(SURESHCHANDRA
' Superintending Engineer (Coord.)
Copy to -

(1 Pay & Accounts Officer, CWC, New Delhi. ,
’\/2/ Superintending Engineer, HOC, CWC, Guwahati.

‘ Superintending Engineer, NEIC, CWC, Shillong.
Under Secretary(ill), Estt.Vil, CWC, New Delhi.
Executive Engineer, UBD, CWC, Dibrugarh.

Shri S.C. Basumatari, OS, HOC, CWC, Guwahati.
Shri A.R. Mikir, Assistant, UBD, CWC, Dibrugarh.
Office Order File.

XN AW
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No.UBD/DIB/PF-16/2004/ 5, W - WS
sovernment of India N
Cenitral Water Commission

Upper I,!rnhlnil]ni(ra Division

| ' : Jibon Phukan Nagar,
Phone: 10373)2314398 . p.0: C.R. Building,

2313496 . . : Dibwugarh-786003.

FAN: (03732314398 (Assai)

[ 4
Dated: L0 2004

Email: ubddibrugathewe(@sity com
|

To. % ’ .
. ) o . N

~ The Superintending Engineer,
v Hydrological Observation Circle,
Central Water Commission,
CWC Complex, Behind Adabari Bus Stand, \
'P.O.Guwahati University, ' SO .
Guwahaty — 781014, ' '

Sub - Request for reposting order [or transfer on promotion from U1 Division, CWC, Dibrugarh to
| the oftice of the Superintending Engineer, HO.C ircle. CWC, Guwalat of Shri AR Mikar,

Assistant - regarding. :
Str.

%! ‘ An applic

\eor. Brahmaputra & Barak.

ation dated 20.01.2004 addressed 10 the Chiet Engu
sting for transfer from

Pasin, CWC, Shillong, received m Shrt Ananta Ram Mikir, Assistanl reqgie
U R Division, CWC, Dibrugarh to the office of the Superintending Jingineer, 1.0, Cirele, CWC, Guwahali, 15
arded herewith for tavour of onward transmission from vour end please.

duly rcco111nm|ulecl and forw

1
|
Tnel: As above

| Yours faithfully,
[ o L e ey | '

Z N ,
N : ) :
i )\ y, . | ' (. PENCHALAIAN)
, NG/ ' ENECULVE ENGINEER
Copy for infermation to -

1. Shrt Animta Ram Mikir. Assistant,'U.B.Divisii)n, CWC, Dibrugarh with reference to his letter dated

20.01.2004.
\ ) . o
AR . _—
P Y (G PENCHALAIAH)
o | EXECUTIVE ENGINEER




The Chiel Engineer,
Rahmaputra & Barak Basin,
Central Water Commission,
Maranatha. Pohkseh,

PO Rynjah, Shitlong - 793000,

~

(THROUGH PROPER CI JANNIEL)

ansler on promotion from UB. Division, CWC lelll”dlh to the

Request for reposting order for tr
HL.O.Circle, CWC, Guwahati - regarding,

I
wlice ot the 3upunuuldmg Engineer,

~

Sir, !
Ih response of Under Secretary, W, New Delthi O.ONo A-32 l)l\/l/Z()()% Fstt. Vll/H 23-34

dated 31 Deember.2003. 1 Would like to lay down the following few lines for favour of your kind swnpdt hetic

constderation.
That Sir, Lam w orl\mg in this Department continuously more than 31 years since April, 1972 and

tll to date. My|initial appointment was as L.D.Cletk and posted at Jorhat Sub- Division in the year 1972, and

transferred to UB.Sub-Division, CWC . Dibrugarh in the year 1974. Since then 1.¢.

more than 31 years, I am away

from my home town Guwahati.

That Sir. being a eldest son and only income source 01 m), family. T am to look alter as well as

bear the whole lexpenditure of both the two establishments, one at Guwahati and another at Dibrugarh. It 1s too

amn the two ests ablishment with a meagre pay staying away from home during the:

unpossible for jme 1o maint
due to non repairing which 13

hardship days. ()n the other hand my all ancestral old houses are poing to destroy
urgently required my presence, Lo look after the destroyed houses.

That Sir. date of retirement also very near which will be effected from 31.8.2005 and L am not

capable to havé alone without'any help of my family members during the last old stage.

’ In view of above circumstances, 1 beg to request your henour to be kind enough to consider my

. and transterring me from U.B.Division.

case sympalhétlcully and communicate vour valued reposting olfice order
CWC Dibrugarh to place of choice Le. in the office of the Superintending Engineer, HLO. Circle, CWC, Guwahati

which is the nearest my home town.

i

| shall be highly grateful to you for ever if you kindly consider my case.

Thanking you Sir,
Yours t al(hlull),

\
\lf 7"‘6l

|

|

|

( | (A 1/{/61}\11{
( VASSISTANT )
|
-
]

ASE
LR DIVISION CWC, DIBRUGAR H
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Phone : (0364) 2521049
Fax :(0364) 2521330
No. NEIC/ PF-713/2003/ 31 9- 1§
Government of India
Central water Commission
North Eastern Inv. Circle
“Jamir Mansion” Nongshilliang,
Shillong- 793014.

Dated, the 27/ /2004
Office Order

Consequent upon _his transfer & posting to office of the Chief Engineer, (KGB),

CWC, Hydrabad against the cxiéting vacancy a4 his own cost vide Chairman, CWC, New Dellii
office order No. A-32015/1/2003-Estt-V1l/1 123-34 dated 31.12.2003, Shij G. Styanarayana, Office

Superintendent stands relieved from this office w.o f 30.01.2004 (AN) with instructions to report

for duly at the new place of posting,

L

Copy forwarded to:-

e

»\
AV
fv

v )

,\\,M\o h

-

-~
‘(/mﬂ ,}\

3.

XN A

EgpA.

Superintending Engineer

The Chairman, CWC, New Delhi-110066 (attention Section Officer Estt-VII).

Thek Chief Engineer, B&BB, CWC, Shillong,

The Chief Engincer, KGB, CWC, Hydrabad. It i requested that the reposting orders
of Shri G. Styanarayana, Office Supdt. May pleasc be issued afan carly date. 8 daya
CL & 2 days RH are at his credit as on 30.0] 2004 (AN).

The Pay & Accounts Officer, CWC, Seba Bhawan, R. K. Puram, New Delhi.

The Executive Engineer, NEID-I, CWC, Silchar.

The Cashier, NEIC, CWC, Shillong (in duplicate).

Shri G. Stayanarayana, Officer Supdt.,, NEIC, CWC, Shillong,

Office Order file.

z’,»/ Q/LF)/ h
N/ ‘

7l f M/ (C. P.787';?11;)hz’)!7



No.UBD/DIB/PF-16/2004/ Q\2 %2 —\
Government of India
Central Water Commission
Upper Brahmaputra Division

: i ; : Jibon Phukan Nagar,
Phone: (0373)2314398 : P.O: C.R. Building,
2313496 Dibrugarh-786003.
FAX: (0373)2314398 . (Assam)
Email: ubddibrugarhowe(@sity.com | Dated: > %" 12004

OFFICE_ORDER

In pursuance of CWC, New Delhi’s Office Order No.A-32015/1/2003-Estt-VII/] 123-34 dated
31.12.2003 and|reposting orders of Chief Engineer, B&B.B.,CWC, Shillong No. 1/4 (C)/2003-BBB/329-36
dated 21.01.2004, Shri ARMikir, Assistant, U.B.Division,CWC, Dibrugarh who is transferred on his
promotion to the post of Officé Superintendent , is hereby relieved from his duties w.e.f. the afternoon of

, /4
05.02.2004 with instructions to report for duty at the office of the Superintending Engineer, H.O.Circle, CWC,

Guwahati.

L
Py, | ( G. PENCHALAIAH )
2, EXECUTIVE ENGINEER
28 | | TEER

. Copy forwarded for information and necessary action to :--

1. The Chief Engineer, Brahmaputra & Barak Basin, CWC, Shillong,
- 2_-The Superi]’ntending Engineer, Hydrological Observation Circle,” Central Water Commission, CWC,
— Complex. Behind Adabari Bus “and, P.O. Guwahati University, Guwahati — 781014,
3. The Under §ec_retary—111, Estt. il Section, CWC, Room No.806(S), Sewa Bhawan, R.K. Puram, New Delhi
~ 110066. A :
4. ThePay & ‘J]Accounts Ofticer, CWC, Room No.704, Sewa Bhawan, R.K.Puram, New Delhi ~ 110066.
35« Shri AR Mikir, Assistant, with instruction to hand over the charge to Shri D.N.Saikia, U.D.C.

6. Accounts B'ranch,U‘B.Division,CWC, Dibrugarh.

!

7. Bill Clerk, U.B.Division,CWC, Dibrugarh.
8. Oft‘iqe Order file No.G-5.

\

5

/W)K‘_Vo A
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| declare that the particulars furnished 1hova are correct

Name

Dasignation

Wht‘ather temporaty / permanent
Ofﬂ(j:e [ Station in which working
Basic pay + NPA + S|

Station to which transferred

No.|and Date of the transfer order

Det?ils of family members along with

their age and relationship

Whether the advance is required for-

1

|

a) . Self

b) . Self and family; or

c) | Family alone
Am'ount of advénce required

!

.
7

| y ,,/ L4
© Station:-_ [T
Date:- Q'},‘o\-mf(; L ‘
1 e
/o
ﬂ\w | M/" | -
M R T 2850/ —

76271

/%/‘79?%
8,93y

HA T Q-

APPL!CATEON FOR ’\!“J/\NU T A ON IH/\NbH_R

. RS 7250/‘—‘

. ND 1/17’@)/20[)3

G @/7@ rald

- [P,

- ——r——e

¢ SoY-h 0rep/=

ANNEXURE 1R 4§/ (24
¢
8/594' <. C}ﬁ@m«/mdﬂ*)f,

O. S,
o -
HOC, €26 Gresdatets’
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; ~ The L,href Engineer

4 \/B&BB CWC,
'/'l Shilleng. _
(Through Proper Chaniel) "*‘7"-75”""!'& b
Sub:- Appeal in Connectron with transfer of self. ‘?19\/:2 /oz} : i

Ref:- Your, office order No 114(0)/?00'% -BBB/329-36 dt 21.01.04-

Sir,

© With profourrd respect & humble submission; | beg to lay before your goodself the fol\ow\ng
faw lines for|favour of kind rnformahon

- That sir, | have been serving in this Department that since 01.01.1972 and have been
transferred a number of times as detailed below:- :

SI.No ' Place of posting Period .
. ' L From | To ,
1 NEFA Inv.Divn, Tezpur 01.01.72 31.01.82
- (Initial Appointment),as LDC ’ . -
2 CHP, Bhutan, as UDC o 01.02.82 31.01.85 AN
3 CFF Divn, Dibrugarh as UDC 01.02.85 31.01.87
4 CE, Patna as Head clerk 01.02.87 09.09.88
5 MBD,Guwahati, as Head clerk 10.09.88 21.04.97
6 Meghna Circle, Silchar as Supdt » 22.04.97 28.09.98 .
7 HOC, CWC,Guwahati as Supdt. 29.09.98 ~ Till to date |

That Sir, due to my frequent transfer from one station to another, | became unablé to lead a.
normal famly life and due to whlch eglr_c_:it_rgnlgg_my chlldren ‘were_hamperred.

" - That sir, my wife has been suffering from permanent disease which is not curable and this fact
was conveyed alongwith all the supporting medical treatments. to your good office vide my
application dated 20.05.98, which was forwarded to the CWC (HQ) vide your office letter No
1(3)/97-BBB/2320-22 dt 09.07.1998(copy enclosed for ready reference): Accordmgly the CWC

- (HQ) was kind enough to transfer me from Meghna Circle , CWC, Silchar to H O Circle, CWC
Guwabhati vide CWC's office order No A-20012/6(1)/96- Esrt~Vll dt 08.09.98 at my own cost

That sir, my date of retirement on superannuating is on 31.08.2006. Now , the present transfer :
i ‘order under reference issued from your good office shocked me very much on the verge of my i
(}Sﬁ\’ refirement. However | am ready to_obey the order of your goodself & requesting fervently that, -
)Df’ after the retirement of Sh A R Mikir , Office Superintendent | may kmdly be posted to "H o'
\)rrcle CWC, Guwahati which is nearer to my home fown i.e. Tezpur and for this. act of
\S kindness |, | shall remain ever. grateful ‘ o

Yours faithfully,

M e
W Enl-as above. ~ | (SCBASUMATAR)

OFFICE SUPERINTENDENT
HOC,CWC GUWAHATI.
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To

o : The Chief Engineer,

, Central Water Commission,
. . Government of’ India, :
. : ' Brahmaputra & Barak Basin,
"Maranatha"
Pokhseh
P.O.- Umpling, Shillong - 793 006.

'Through Proper' Channel!

Ref.: O.A. No. 28/2004, Sri Sarant Chandra Basumatary
Vs. Union of India & Ors. _ :

Sub.: Representation submltted by the Applicant of the
above Original Application against the impugned
transfer Office Order No. 1/2(C)/2003-BBB/329—

36 dated 21.1.2004. . e

Sir, .

’ : Most humbly and respectfully I beg to state that
ilad

I have[fn Original Application No. 28/2004 before the Hon'ble

VFrlbunal, Guwahati Bench against the 1mpugned transfer order ¢

dated 21.1.2004. The Hon'ble Tribunal heard the matter today
End issued notices to the respondents 1nclud1ng you and

Elrected me' to file a representation to consider my case of
Fransfer, hence I have filed this representation with
follow1ng grounds for: _reconsideration of my transfer from
Shillong to Guwahati till date of my superannuation i.e.,

31.8.2006. .
?. That I am working as office snperintendent under

A
Supertending Engineer, Hydrological Observation Circl,

Central Water Commission, Guwahati - 14. Now T am aged about
58 years. I have joined as LDC on 1.1.1972 at Tezpur. I was !
promoted to UDC on 17.3.1977 and I was posted to Shillong.
After that I was transferred to Bhutan as UDC on deputation
to Foreign Service. Again I was transferred to lerugarh on
completion of my tenure. I was promoted to Head Clerk and
bposted to Patna from Dibrugarh. Again ‘I was transferred
%rom Patna to Guwahati. I was promoted to' office
uperintendent and posted to Silchar. bue. to my famle
problems at my own cost and request T have been transferred
-0 Guwahati on 13.09.1998. It is worth to mention that my

A

wife is suffering from E.N.T and Neurological problem. She is
'now completely bedridden. I have received a transfer order
f ' Lnder office order No. 1/4/(C)/2003-BBB/329-36 dated
| .1.2004 transferring me from Guwahati to- Shlllong.

Ma %. That Sir, I " all along» carrylng out my |
<§§;;;§§ Fransfer order ever since my entry to this\ department o

{ 9 1thout any protest. I have already served remote places like = =
20 Bhutan, Arunachal Pradesh, Patna, Dibrugarh, Silchar etc. Now

» |

at the verge end» of my retirement I have settled at Guwahati

] - _ C.o'vkﬁ—'z_._
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|
alongwith my ailing wife and childrens.

If I posted out b
from Guwahati T will suffer irreparable loss.
|

3. I, therefore,

- most humbly request you to
cancel

my transfer order dated 21.1.2004 to Shillong
and allow me to continue in my present place of posting
i.e., at Guwahati. '

Thanking you with anticipation.

Your faithfully, '
danw:”/‘f:l/ T
(' SARANT CH. BASUMATARY )

Office Superintendentw;
0/0 Superintendent Engineer

" Date: }G.D2.2004

‘ Hydrological Observation Circle

Central Water Commission o

i o ‘ Government of India, Guwahati-14.
H‘\{\ WL R s
i SN
U~ e
L

o

ﬁQCk 0 4
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To

Thie Superintending Engineer,

Hyldroioglcal Observation Clrele,

Ceontral Water Commission,

GL!lwah'-atl-781 014

Sub:- Appeal In connection with transfer of sell.

Sir,

o B OA

’/" (¢4 TT ; ”.:“‘-‘
4 A0 RAT .
7 g\ g

The representation submitted vide No.NIt dt.11.02.04 addressed to Chief Englneef,
B&B Basin,CWC,Shillong may kindly be treated as cancelled as | have

Thanking you.

st’meltted‘ another representation dt.16.02.04 as per Hon'ble CATs verdict.

Y ours faithfully,

[y .
Ansrre s

(5.C.Basumatary)

Office Superintendent: |

G
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Tel. No.0364-2534424, 2737794 9534998 |
e

Tel Fax:0364-2232294
No.1(18)/2003-888/F 0.7 . 0 G
Government of Indig
Central Waler Commission
Office of the Chiet Engineer
Brahmaputra & Barak Basin Organisation

=

}

[
‘Maranatha' Pohkseh !
P.O. Rynjah ' l
Shillong-793 0046, :

N e-mall: cebbbisanchomet.in r

| | | ‘ Dated ?’{70?/ 0L |
To d ' -

1 " Shi 5.C. Basumatary

‘, , - Office Superintendent
Hydrologicol Observalion Circle
Cenlral Waler Commission

| Guwahati,

, (THROUGH SE HOC, CWC, GUWAHATI)
S‘ubject: Representation requesting for cancellation of transfer order
No.l/4(C)/2OOS—BBB/329-86 dated 21.01,2004.

Reference:  Your representation dated 16.02.2004.

| Your representation requesting for cancellation of your transter from -
H.0. Clrcle, CWC, Guwahati to NEIC, CWC, Shillong has been duly considered by

the office of Chief Engineer (B&BB), CWC, Shillong but cannot be acceded to,
due to administrative reasons. h

|

This issues with the approval of Chief. Engineer (B&BB),\ cwe,

Shillong. ' '
’ | (SURESHCHANDRA) -
‘ ' Superintending Engineer (Coord.)
Copy to:-
‘1. The Superintending Engineer, H.O. Ciicle, CWC, Guwahali for
| necessary action, A
L2, The Executive Engineer, MBD, CWC, Guwahali for necessary action.
i
| !
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Cohsequent Q?npon the joining of Shri A.R. Mikir, as Office
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NO. HOC/CWC/Gau/PF-840/04/ 495 —53 G\
Government of India L
Central Water Commission
Hydrological Observation Circle

Phone: 2674191 CWC Complex,
FAX:

(0361)2674268 Behind Adabari Bus Stand
PO: Guwahati Unlver51ty,
Guwahati-781014 (Assam)

il:hocguwahati@sify.com _

Dated : Q?/O2/.2004

OFFICE ORDER , ¢

Superintendent, HOC, CWC, Guwahati on promotion & transfer from

UBD,

CWC, Dibrugarh- in the forenoon of 16.02.04, éhri S.C.

Basumatari, Office‘Superinten&ent, HOC, CWC) Guwahati is hereby

stands relieved from his duty on 27.02.04 (A.N.) on his transfer

36 d

tran

of B|

EIC, CWC, -“Shillong vide office order No.14(c)/2003—BBB/329—
td.21.01.2004 of B&BB, CWC, Shillong and further disposal Qf
representation Dated.16.02.04 regarding cancellation of his
sfer order vide letter No.1(18)/2003-BBB/907-09 dtd. 25/02/04
&BB, CWC, Shillong He is instructed to report for duty to

his new place of posting immediately.

G
( A.K. KHARYA )
SUPERINTENDING ENGINEER.

Copy (for information to:-

1) The Pay & Accounts Officer, CWC, New Delhi-66.

2) The Superintending Engineer(C), B&BB, CWC, Shillong.

3): The Superintending Engineer, NEIC, CWC, Shillong.

4)|  The under Secretary-III, Estt-vII, CWC, New Delhi. .

5) The Executive Engineer, MBD, CWC, Guwahati.

6) The Executive Engineer, UBD, CWC, Guwahati.

M1 Shri S.C. Basumatari, 0/S for compliance. -~ His

‘representation Date.16.02.04 has been considered by the
office of C.E. B&BB, CWC, Shillong but could not be
acceded to due to administrative reasons. The same has
already been 1nt1mated to you vide this offlce letter
No.HOC/Gau/PF~840/638 dtd.27.02.04.

8) Shri A.R. Mikir, 0/S, HOC, CWC, Guwahati.

9)

The Cashier; HOC, CWC, Guwahati.




| MAR-03-2004  LED 10:42  1D:CEPSB.CWE. SHILLONG,

o T Amqu%sg ' Rlﬂﬁf‘f
- S c -~
T ‘”‘57 o (Sc.tlf-i) :
e R | Note Sheet | 4

e .

roc & e 2L 0B D, é’*‘é’”‘( Sorwalol
’ -z'(b!&n)
A Faofesentntion ¢§4{r‘€e J(’ Metrs Besiitiny /5? t’ﬁwv'
| 5’6 963 /m'%? OA JposroAisa, ey Jyebb@\c@v‘ Z gmfﬁla
6494 é@y Aest! »(fm é&v/o Roir s @1 %u. By “AAolpr 7
rA ¢ e ovelo. Al A-Bao/¢ -
| B/er2. nwsﬁ? Cp- s 0///? w3 &’% w//:zs 29 o

| A Pwteet @ Bla PUC eI 2y /or?mrm/ W e AR.
ALely, Dot b plamations 25 el Cpelntinctor? sy bi-
Posfeot ar Hac §xuMmC arat Shp 8.C. Basnoarar,OS.
@orking . FKe %4(... ¥ foc, Qaum(w s, 4—&/0047‘@2’
ad z?/c M,aoy

(4 '&0
| | Frcodigly ot sffpe e picnc 4o
| 74, /mua//i’ \%@b\,\
! ) < \
' DrP
| | | . ” Jc&“,{;é ’&&2 I%M%&%C ceoe
‘ - "’”""% f»/ fr Al [ atf ol Howo
! ' '(gm ,%m % MSM%%%~;05
. | e
| [ oo | | g
f’:/j"- | o ' (l/&»-a;,



-24-

| ¢
. "' Mif‘ v¢a Ondn
; - /o/fccc/ Berow /év,s
. ;,'pnar'wm
| . phase
; 2\ / 5 6} |

A7)

2 ofp '

% ?ﬂsm/ N

A ; | ;

G2 e I i s

VA 1] o4 @6’7 | \)ﬁ? ..

w ?
] .



MAR-@3-2004 WED 13:92 1D:CEBS8.CHC. SHIL:LUNC:.

b d

T .'“:'_,_"-.T._z_ Sy LR

TEL: 232294 . Py

"."3'5"‘ | é g;
Note Sheet =

{
)

)a“(\

s _—-.-._-—-

@/}/é % o 06" a?’a%m/maé @ Mo 987 W.?B/z/?ao,é

S DN 7 44
Lo A3 Q0 "

[ ——————

U b o RBmeD by Shnee 2 chferst;

oé
SL HOC, Cﬁzcwa./@/ /f A
?ﬁm/iy&aj;ﬁff%m%an F BAN2E 420 a?’j&p/

o /. ' ‘gf |
., i Fe es 1% /. g o e
Zﬁ}i’; : 0%/(: ﬁﬂ'fﬂ@%f 679/0/@&0{::” ﬂd/ﬂt’(ﬂlﬁ/
.6 aa}fz/{n,df /&Mc& Gﬁié‘ o/ ZN%M "
z C
/@ g w MY ors/ 5//:4/5 CJ%%VQ ﬁcﬁﬁ C’i&fm
r@; Boen df‘&oéﬂg? Ma/t c?*d/m /w;}a
j &Jef,{azdom Pyt SE H6C o Aokxzed
%ﬂ//m)é% c;é;wmew& |
O 77 7 @79/0 f;&,_,z,wv //p,) and fsa,éas’gceeu /s'a\kd?o*#-
(Z"? - //) 9'/ <5

. fBasu
/:UC. Qf{h? ::_, (724% 0’2;0%04 |
14 5 S e
»;Z/A/ﬁep/ (5; K/%/MW '55%. 2 o
A7, bcee R #e ’/céwv‘p‘w
W G BLe S Ft Sz 212

Lo Gbr Posums:

gifm,@ : c%-/m:;%;& /ﬁ u«mm os )
ol - nro A MZ//&%FLﬁ”ﬁaW ta/‘(_‘p.—/:z'

af%/L /o)zmc/ﬂ( Lo e CA?’ %1 7?&‘/?’% ‘e

| praycted cyo/ﬂﬂw-ﬁ%/wm ? pii ok

P A . ¢ on H#L2 Mdé(c,ﬂ—//f)
(Abw
%‘;ﬁu paden) @ concalled |

e o TN

o

T nbhore cloccmerss M[&EM%AZZA%/;?LW

| ' | Coatel . & (age_@



w-“' e-—. i

MAR - @3 20@4 NEb' 12:05 1D CEBER. CWC. SHILLONG.

B

|
T
— .___..—._,,._.___._....-_.—‘...‘.. —

TEL: 292294 PI@2 -

s - -36-

,_/0- |

C’o_ﬂc/cﬂ///wm /ﬂajie-r 9 |

From The clocamesss stared nboya iF s eosrgd

Qe seof P
W Sdes 6a.w‘ampv&/2 QS Ay ArLe M,a::?/é .

! 85wy of Gpptiung 7B akies e 2
121(:71% ic Z m?jﬁ/cf CM{ LRNHCE MMW

Bk Pt
‘mo/ e ,me 2 fy[ﬂ %m % Ae-ac¥ oo s @
| Bobo oL, $.02.2004, | P
'! Ogr peews oA & :z.éow, Ly caze W/@a/z:ﬁw
;@de/ L a;\_/@g,_,_@,gﬁ : _/fE;

I
| e fg Mg
|
I

A, w-—j c//'}"’t-lf’?‘\rb?i
g
5;7 ‘7' 7‘%% c/%//-,awaz(,
. ow.rwr ,}7(7} b e 2/

i emr wlw LA v e - ”‘{,5&_‘_
iz—h kj‘["wyvéj fqm 23, Ve (ﬁ e /’

('ar‘aerJ# A #‘W %dfi\jh’ﬁ
phgess ﬂww/%wm-wmfww iz

' MR«- v{ P Z./A rn.#merﬁwn Gf‘ { } 15,
W & f”é V) ol sy
e r GNP ey e b

| aseder) ¥ )5 jji“‘ ) . ol

]
{I 6 CC7 < l’f‘ £ (L] tkppy) }f./v-w'd. ‘ dm‘d;._[,-
|

ey e e
AL kuwww\ A W /"»I_ foro=
?;)j‘m:{ :!H ,C{MJDGMW
V4 @&

iq L’%:_'..,. / “nl |

: ,umé mvm/ vy &R, loc vid. %;_c . /m '
oM b Cthe DQ’FV'@ 2 5 e A
i ﬂ;w:/fﬁmﬁ gh" z~/{;"’ V\/7 3 ’pnu:f é’ﬂ "J‘C/- r' ) "
f.\ w B :’7)7)”%44\ C AT e fﬁm c?wc:c/vf 4/

I /)g tzf"/‘ l‘")ﬂa




MAR-@3-2004 WED 13:25 1D:CEBBB.CWC. SHILLONG.

o T‘EL:_Z‘."—.!ZZQ-Q" U ees /
—3 7 - . |
N@te' Sheet s g77

’; \,S/‘{ ﬁﬂ""dr\"v“h«a

E kr;*‘—':zf J}Z«n TR s, Mo B

/Vw"" f /bt’/t d"'l—;t.-l..p‘w\ ,//./f'. mn‘
C“,V{/ wiao % 'L—-Mm—-.& jfpﬁww 5
2?7 r 9“’/(7%“’"‘ by L & LAve Ak
m‘?{ v f4w‘-544/£’ﬁf)p,n ’Y‘J’ /-3"’:*»'"";‘

e {lmeg (A//"““L Foe bty \ v

I ’

M M W/MM o ‘ | ‘4/

Mj«&w a&‘jg by s M % wf’*’

v frelvormi [ ol K’WM? W
—7—7?9" ‘CL‘J ’q_. p\.M‘(A 33“’

&) Wi

7 ) i

ll é;:.’—ﬁ —

/f’rﬁi"ft’\ Gf%yv - P
Py S

\de /544" wziy /}ézmﬂ&m@é: cevnrthbbn v iy gFrce.

QD Hbhwt L. C ABaseermitnte, OS. Iy d e 7‘/;,4 ac{yd,.,m
oy 2E0r 2004 CT7A Baplaadior £ Sori el By St

T cp ot/ % 26094 (‘»(’ or & e
f;wz }Q(Aodfej;xﬁﬂ )ﬁd '( ‘}AP’ /0}%

B Asper SE40Cs betron o co-E Sdz A, ,4»?,:.4,3» dets
C;ﬁ
/ozzmd o4 a8 ar Z%é/é/z’é’izdoﬂvzz s6. a,.e ,?@y; .

ot %8 //w ,ae,éam/  please. \ o

A ,/19,9/ . !
WL«/(A» e j.:lm (Zm M?vrmmﬁf‘w JZx .

fﬁex%’{ﬁﬁ’ﬂ‘r '

ot > J?ma o m"cl,f. ,,mj7 c" wondlld t';/;ﬁ/gm:/'ﬁﬂj
/Z'g"m E}"v """’") A'Pw/{m ﬂ'\‘/'——ol) ZC‘ /é'& Mﬂm b




v

d

]

.

' MAR-@2-2004 WED 13:08 1D:CEBSB.CWC. SHILLONG.

- -l‘—j"
1

|

|

- 3 8 -

- {2~ | -

TEL:232294 : b2

AN
Ry
\»

\4;)/

)/

0~-.e,<:véufb°ft_"-_i“ ;)_'[wﬁ"»t" T EIW
3h AR
A 6 W,.Juﬁ " h-w; a2

e
; /93& f—J«ZR M)‘kl"/’ O

agy’f omn wabf'}ﬂ s 05 Z\w "G”/mw =
¢ (,./wa 7 7-4_,_.24;—/ c;-p,l-«w'zg_

ﬁ&'ﬁmey# P N ,{{f"m/ )]_,y Ao s

K3 Lt ‘ | .

s b "/m“’l? oiid Ay ' 10

b im0 1822+ 04 (Pr v

i )
rKiv,

2 g I SEfuv i |
r ’] | 8 i~ 10y ©) | 3w 3081 239 - 24 M2y~ 1- 2 amnel ;,':mm
H! ﬁ::: ol O cdeeed 5 B /'ﬁrﬁwth it {%'/:.'M-,

]
/
|
|
|
|
f,
|
|
|
(
!
|
r
|

i
RN P o
R A 0 o

' 'ﬂfw:,
\ 7 T TA

Lokt NP c,,' e

1

. (/“W/,/gi’:jﬁf" bé*l: A_ /ﬁ-y bﬁ,&%wvf-’—“'?‘ ﬁ/:'/-’ﬂ”‘rﬂ’é "’i“‘%? -.

|
|

I
|
|

l:

i

) T b U b Fotle

| M T, Al o W M{"“"‘ boid. £
o) ™ Lopmorin

O

it

S

; yfj'?'? ol /KLM’ -

Mo 4 R Midom 'M RN e
“";:f?,\w o » Mz-mﬁim&ﬁwf;
‘{VZM /.,{Qa}f?v? Ne K fipkni Aort U forumrt )

L Spowrndoti [ Yo =0 sy 0 o} o G

%/p’h,@ o odeews 4= G

Aol

/[F\./.V/ thl S f’ g(/.‘JMmA\(?;:? ;-Vy t’\%p])/d'-{A/‘— » .w\,...“#/

mdwm% "'a b 6':5_?17/’*‘ 941 f?‘rr_i{gj,.?n Pie /‘h’y’f

Jln“fdfr,»; iy "‘*J\mﬁv{, /Wh;{ brr |
f‘&é/ f[faHA /8’!«4&070? ()2"5[4'/ .?IM L«-‘#Mu’ﬂ M

._D‘hf. Wm;z /é'_c ) ,Mq/

P ﬁama?v

"t

¥ @PFTV?/LN/J v 7’}7/)@9%4'// |

«¢7M )

Tt ooty ;t;,wm;-f,.- ke 8

s T

M vy 1o Tt o 5 s Ao




T o

MR- EIS 2004 HED 13:07 1D:CEBEB. CHC SHILLDNE TEL : 252294 . . P1@s

€

b}

'y

l
|
i
|

'3’9" &9~

Note Sheet -

LM.,MA&- dn ovand £ A .
W‘.ﬁa Aok melm:wg/

MW.MW/‘"’”J“"(’/M
o D""7"'f’c‘W Hay Aol afpree

e

ﬁ/ Xt - 011 T
: C?'E[ﬁjo’ﬁ _) ) Ao _?V.n...f ﬂ””“"’ "M"‘ fe. &,“_
Fae s voir . %/ g

S ,5&‘::/’@
' /4 Sope Faek (eTet c‘@é&édﬁy .ﬁ(,k/
as ) #ac, 5{.’/{1./@/(2& uf@;lam’ o o /4)' /yymﬂ-’h P,(Leﬂ&(

. M')}\o\‘\
At Gosg, Sn /(
5f¢/ Fou s g o folbed
 dy eely AP e
e - Ms o

/W(/j”




